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Mr. Speaker: Suppose, somebody 
else's half-an-hour discussion is there 
tomorrow. Then I cannot throw it 
out and put this one on the agenda. 
Let me see. 

, 
Shrl S. M. Banerjee (Kanpur): Sir, 

you just new sald that the Minister 
will make a statement. What is it 
about? Is it about the dock workers' 
strike? 

Mr. Speaker: So many things are 
there. I will let you know what it is 
about. 

Shrl S. M. Banerjee: That is going 
to be All-India strike... (Inter-
ruptions) . 

Mr. Speaker: There are two or 
three things pending. I thought Mr. 
Nath Pal was asking about the dock 
workers strike. 

Shrl Nath Pai: My adjolll'nment 
motion is about that. 

Shrl S. M. Buerjee: It has been 
rejected. 

Mr. Speaker: The Minister con-
cerned has not made the statement. 
How do yOU say it is e ee~  

8hrl S. M. BaDerjee: I was told that 
the Call Attention Notice has been 
rejected ... (Interruption). 

Mr. Speaker: AIl I said, I have re-
quested the Minister to make a state-
ment. Therefore, the Call Attention 
Notice does not arise now. 

Sbrl S. M. Buerjee: If you admit 
the adjournment motion, I am more 
happy. 
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12.28 hrs. 

MOTION RE FOURTEENTH AND 
FIFTEENTH REPORTS OF THE 
COMMISSIONER P'OR SHEDULED 
CASTEs AND SCHEDULED 
TRIBES FOR 1964-65 and 1965-86. 
-contd. 

Mr. Speaker: Now we will take up 
further discussion of the Reports of 
the Commissioner for Scheduled 
Castes and Scheduled Tribes. I thiJIk, 
we should finish it at least by 5 P.M. 
today sO that we shall be able to 
take up the food discussion then. We 
have got 3 hours and 15 minl..-tes or 
so and we should be able to fl.nish 
it within that. The hon. Minister will 
be calJed at 4 or 4.15. I think, Bome-
body will inform the Mir.ister. 

Mr. Speaker: Shri Ramamurti. Do 
yoU want to speak now? 

Sbri P. Ramamurtl 
Afterwards. 

(Madurai): 

Mr. Speaker: Shri J. H. Patel. 

12.27 hrs. 

[MR. DEPUTY-SPEAKER in the Chair] 

Sbrl J. B. Patel (Shimoga): -The 
basic principle involved in the revolu-
tons that took place in Europe, espe-
cially the French tUld the Russian re-
volutions was equality of opportunity, 
which in turn was in Imitation of the 
British pattern. The framers Of the 
Constitution have blundered in trying 
to apply the Western concept of equa-
lity of opportunity to a situation 
whiCh differs fundamentally in India 
due to the peculiar calte BYstem that 
prevails here. Any discussion of the 
Report Of the Commissioner must take 
this basic fact into consideration. 

Three thousand five hundred years of 
Indian history has contributed to the 
paraly is of the Indian mind with more 
than eighty per cent of our people 
kept away from the process of eXel'-
cising their mind. Yet Indian .oclet:v 
has continued to liVe beCBuse of the 
periodic life giving thouaht transfu-
sion administered to It by such saints 

-Translation of the speech dellve red in Kannacla. 
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and ups aa Mahatma Gandhi. 
Where the IWl has been used in South 
Africa to pursue the policy of Apar-
theid, we have used the Mantras to 
keep society divided on caste lines. 

Coming to the Report let it be said at 
.l~e outset. tbat it is a defective and 
disappolntmg document. The impor-
tance attached to it by the Govern-
ment C'an be gauged from the fact that 
the Report for 1964-65 too has come 
up for discussion for the first time 
with this Report while the discussion 
on the 1963-64 Report could not even 
be concluded in the last year of the 
Third Lok Sabha. That twenty years 
a'ler freedom, we have to be told that 
!,;1e Constitutional safeguards provid-
d to the scheduled Castes and Sche-
duled  Tribes have not been honoured 
!:loth in letter and in spirit only adds 
tv the poignancy of the contents. What 
~  one say when the Report mentions 
tn'3t even in the Ministries of the 
Government of India the Scheduled 
v,tste" and tribes are not given ade-
quate job opportunities? Scores of 
(Jublic undertakings run by the Gov-
ernment of India have not cared to 
make any proviSion to employ these 
p.:!ople while many more are still in 
the process of considering the propo-
sition. 

It is perhaPi an irony that a country 
which thrives on its caste system 
,:'ould itself be a victim of the inter-
national caste system in which the 
developed rich countries Of the world 
!ook at us as with near contempt for 
our undevelopedness. We should give 
up Our imitating the western concept 
of equality of opportunity where "::e 
scheduled castes and the backwa; : 
peoples are concerned. The Conslli-
tutlon must be amended where necea-
~  to provide preferential opportu-
nities to those suft'erlng from caste 
and tribal handicaps and have been 
kept away from the mainstream of 
our society for centuries. Ruthless 
and radiC'llI stePs must be taken to 
break the caste barriers. Inter-caste 
!lIning and eIIPeciaJ1y Inter.calte mar-

r!ages. must be given encouragement. 
e~l l  in the matter ot inter-caste 

~ l e  the Government should 
l ~ special incentives like accommo-
dation promotion in jobs, scholarships 
for the couples and their children. A 
word must be said about these back-
ward commUnities that do not fit into 
the description of backward schedUl-
ed ,castes. The barbers, the black 
smIths the carpenters and others like 
Bedars in Mysore State who h'1ve 
taken the prostitution as their main 
caste occupation need special atten-
tion. It is painful to note that thouah 
the Constitution did provide for the 
:<ppointment of a Commission to in-
quire into their conditions, very little 
done In that direction so far. 

Dr. Lohia once observed that cast is 
un immobile class, while class is a 
mobile caste. Unfortunately in our 
country both caste and cla8s have be-
<:ome immobile. That is the real tra-
gedy of our country. What is worse 
(Jur political parties and their leaders 
/Lre blind to this tragic reality. I ~ 
glad that the Samyukta Socialist 
Party has charted :I new course and is 
giving a new leadership in thi, mat-
t"r, and that is why I feel that it is 
the only party in the country which 
Can sooner or later find soll.'tions to the 
problems facing the nation. Of the 
Congress party and its government 
what more needs to be said when one 
notes that among the fifty one minis-
ters of the Government only two be-
long to the Scheduled castes, while 
even equality of opportunity demands 
lhat there be at least ten. 

Shrl K. Haldar (Mathurapur): The 
Report of the Commissioner for  Sche· 
duled Castes and Scheduled Tribes 
shows that that the Governments at 
the Centre, in the States and in the 
Union Territories have thoroughly 
neglected the interest of the people 
for whom reservations and .aiegwrds 
are provided in the ConstitutioJa. 
Even after three plan periods, we _e 
that not even half ot the quote ~-
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served for the ~ e le  Castes and 
Scheduled Tribes is filled. 

What are the reasons Gdduced by 
Government for this state of affairs? 
So many reasons have been given 
which are all baseless. They say that 
there Gre no suitable candidates who 
can be fitted into the posts and no 
person with the requisite efficiency 
can be found who can be posted to a 
responsible post. But from the Report 
of the Cammissionel' we find thaL 
there are so many ~i le candidates 
among theSe communitIes who are 
quite fit and eligible to hold those 
posts but they :are not taken into 
service. 

I am not going into the details but 
only say that this attitude of the Gov-
ernment is doing harm to the country 
as a whole, to the workers and pea-
sants in particuhr. Who are theSE 
Scheduled CastEllI and Scheduled Tribes 
in the country? They are not the 
people who liVe in palatial buildings 
and enjoy all ~ e comforts Of life. 
They are the peOPle who cultivate the 
!'and, who toil in the fleolds and facto-
ries,who prodUCe the goods and 
services on which the country's pro-
gress and prosperity depends. Most 
of those people come from the Sche-
duled Castes and Scheduled Tribes. 
But what is thp treatment given to 
1hese people? They are unfed or un-
clad, they are uncared for and their 
umeries are increasing day by day. 

We have had discussions on the food 
situation many times in this House. 
The Government, particularly the 
Food Minister, has been saying that 
food is I1'Ot available in sufficient 
quanties in the country. I ask why 
there should be food shortage 
in your country when there 
are vast tracts of uncultivated 
land which can be usefully put under 
the plough! Why should there be 
food shortage in our country when 
there are innumerable people avail-

able who can work in these fields 
and produce the food we need? Why 
should we have shortage of our goods 
in the country when we have thou-
sands and thousands Of people who 
ran prodUce the consumer goods we 
need, the essential commoditiElll we 
require? It is only because of the 
neglect of this Government. The 
o ~ e  do not want to serve the 
interest of the common people, the 
workers :and peasants in fields and 

factories in every waik of life in our 
society. It is for this reason that we 
are in the midst of a crisis which is 
gradually aggravating. 

As regards reservations, 12 1/2 per 
cent is reserved for Scheduled Castea 
'3,Ild 5 per cent far Scheduled Tribes 
in services, educational and other 
fields. I ask: if the Scheduled Castes 
and Scheduled Tribes who constitute 
nearly one forth Of Our population arc 
not given their proper share in all 
activities, how can the country 
prosper? 

Let me cite an example. If a stout 
man has one of his limbs paraly:oed, 
can be put in his best? Can he do his 
job well? Similarly if one-fourth of 
the country's population are not given 
proper facHi ties in life, hOW can the 
country put in its best, how can' the 
country prosper? On the other 
hand, we will gradually degenerate 
and decay. This is happening in our 
country. I will not accuse the Gov-
ernment but only say that the,. 
should see what is happening in the 
countrYSide, see with their OWn eyes 
the trends that :are arising, and be 
prepared for the devastation that will 
come in this country, be pre-
pared for such an evantuality. The 
oppressed people who are not gettinc 
lands, who are not getting service, 
will come and demand their proper 
share In the society. Their demands 
are genuine, no doubt, but this Gov-
ernment cannot mOVe an Inch from 
their stand. J sometimes ten th .. 
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thtd. the Government is also a beggar, 
that a beggar cannot give alms 
io another 'beggar, becaUse if 
you give him the e o i ili ~  

for ,lvmg alms, he will take 
a share from it fOr himself. This is 
practically what they are doing in the 
case of the scheduled castes and sche-
duled tribes. They are said to be 
eligible for a portion which is Jess 
than their claim, even that small 
portion is not given to them, and they 
are deprived of even the posts and 
el ice~ which are reserved for them. 
They are so badJy treated, and they 
arc sometimes transferred to interior 
places where they cannot stay for :l 
long because of the iII-treatment or 
the bad behaviour of the higher 
officers towards them, because most 
of the higher officers are not of their 
community, This should be looked 
into. 

I only rcquest the Govel'nmcnt to 
see that these oppressed people who 
are generally neglected and are the 
downtrodden people of this country, 
can do immense serviCe to our country 
if they are given the opportunity, 
The country is now facing a food crisis 
a very severe fOod crisis, and what is 
the reason? These peasants who are 
struggling for nearly two decades are 
not given lands. 

I am a victim of the atrocities that 
Government committed during 1948-
49 I organised the kisans, landless 
i~  of the' Sunderbans, who were 
not given lands, the sharecroppers 
who were not given a proper share of 
the paddy and were evicted from the 
land. They were not given human 
treatment they were tortured and the 
usureMi generally take away the 
greater portion of the croPs they pro-
duce. FOr that reason I organised 
those kisans, and only for that fault of 
mine, this Government convicted ~e  

for 20 years of imprisonment, and ~l  
Imprisonment was given by a speCIal 
court and a apecial Judge, and by a 
",ectal Act promulgated by an ordi-

l nance. I am only showing how the 
,. Government treats these Idsans who 
. are prodUCing food in our country, and 

J 
how thOSe who organise these mans 
for their greater protection and 
greater well being are treated by this 
. Government. At that time also I was 
. a member of this House in the Second 
Lok Sabha. I was arrested jU'St in front 
of the gate of this Parliament, and 
after 2! years I was released by the 
Calcutta High Court honourably. Why 
I am mentioning this thing is this. 
There is the question of Naxalbari. 
What is happening there? It is only a 
land movement. Only the other day. 
the sarvodaya leader of West Bengal 
said that it was only a land problem. 
.If the land problem was solved. then 
the agitation of the kinns would be 
solved and the food problem of the 
country would be solved to some eX-
tent. But the government is not think-
ing on those lines. They are abusing 
'orne political parties and are not 
doing things whiCh ,they shOUld do. 
There are lakhs of peOPle who are 
tribals who are eglected and whose 
interests are not taken into considera-
tion by the government. I will give 
only one example--Bastar in Madhya 
Pradesh. It is nearly 15120 sq. miics. 
75 per cent of the population in this 
arE':! is adivasis. They are fighting 
for the forest land; these tribal people 
are evicted from their lands. Only 
recently, two or three days ago, I got 
information that more than a t.l1ou-
Gand tribals were BrreBted. The 
government is dOing all thele things 
and they do not care for the grievances 
of the peasants nor look after the 
workers and try to suppress the 
movement by any unlawful m8ns. 
After this the disussion on the foc.d 
problem will take place. I wan. that 
i~ io  would not solve the food 
problem. If they look after the 
in.terests Of kisans who cultivate the 
land, the problem 11'11 be solved. The 
9cheduled castes and tribe people ~ 
o~ l  cultivators and worker. in fM 
factories and If their interests are not 
looked afteT, neither food 1IOr iDduI-
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trial production would improve. In 
1941 famine in Bengal lakhs of there 
people died for want of food. The 
same thing is going to happen not 
only in Bengal but in Bihar and U.P. 
I came back from Calcutta only 
yesterday and rice is selling Rs. 120 a 
maund. Mos.t of the peoPle cannot 
afford to buy at this price and they 
starve. This is happening in the 
country after tWenty years of Indepen-
dence. If we' do not improve the lot of 
the down.trodden people this country 
can not be improved or advanced. In 
cow::lusion, I shall quote one sentence 
from the Gitanjali of Rabindranntlr 
Tagore: 

~ lfl't ;fr,f ~ ~ cmm ~~ 
i ~ 

~ '{ ~ ~ lfl't l1' ~ 'l1"fffi 
~  

Whom you will push downward, he 
wil! bind you downward; 

whom you keep backward, he will 
keep you backward. 

Shri K. R. Ganesh (Andaman and 
Nicobar Islands): The present day 
Andaman and Nicobar Islands is pro-
bably the only territory which has 
no problem of casteism an,:! caste 
discrimination. Because this territory 
is not much known in the countrr. the 
fact that out of a convict population, 
a new society has grown there, ~ e e 

the people speaking various languages 
have merged and integrated, and who 
during the course Of this evolution 
have fought and have removed all the 
evils of the society like casteilm is not 
properly known in Our country. Even 
the East Bengal settlers who ar! by 
and large, majority of them, ~e 

Scheduled Castes, havm. arrived 111 

the Andaman and Nicobar Islands 
haVe shed this mentality and n011i 
they are 'part of the general society 
altd . are entitled to all the conces.ions 
which the GoVernment Is living be-
cliuse the entire territory has been 

declared to be an educationally back-
ward territory. 

But I must raise the viCe of the abo-
riginals of the Andamans. The Allda-
man and Nicobar Islands have been 
the homeland of the aboriginal Anda-
manes who have probably been Iivin, 
there from thousands and thousands of 
years and who according to the an-
thropologists and historians were the 
original inhabitants Of the submootane 
regions of India of Asia and the 
Far East. It is a tragedy-and we 
are ashamed of it-that this tribe is 
fast dying in their own homeland 
whiCh was taken over by the British. 
They are now living in dense jungles 
~l l  one of these tribes known as the 
Andamanese is only 27 in number. It 
will be a bad day and it will 
be u very uncharitable comment 
from history if our Government is 
not in a position to apply its mind to 
rehabilitate and do something about 
the aboriginal tribes of the Andamane. 

In our desire to get more and more 
land whiCh of course is necessary to 
rehabilitate the vast masses of the 
Indin people who require rehabilita-
tion, We have neglected this part of 
the Indian humanity because they are 
voiceless because they cannot re-
present, 'because' they are living in 
dense jungles and their problem has 
never been focussed before the 
Indian people. The Home Minister is 
sitting here, and I am told that he is 
thinking of going to Andamans. I 
appeal to him that he must apply ~  

mind to the preservation and rehabI-
litation of these sons of the Andaman 
Islands whose lands we from the 
mainland have occupied and whose 
lands have now been almost snatched 
away frOm them. 

The Nicobar Islands have also the 
Nicobari tribe. The Nicobar Islands 
are a strategic islands lying a·bout 75 
miles :trom Sumatra, from their 
southernmost extremity. The Nlco-
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Ililri people are a Malasian stock of 
l,eople and unlike the tribal AUla-
manese, the Nicobaris are a ftourish-
illg tribe, a blghly intelligent, seH-
l'especting proud and freedom-loving 
tribal people. It is true that the Gov-
ernment of Ir.dia have giveD a lot of 
attention to the development of Nico-
bari tribal people. But there is some 
doubt and suspicion about the Nico-
baris in the lower administrative level 
which the Home Minister also knows, 
because they have become Christians. 
As you know, along with the other 
tribal people, of our country, Chris-
tianity has made in roads, and it has 
also made inroads as far as the Nico-
bari people are concerned. But I can 
assure the Home Minister and I can 
assure the House that they are a loyal 
people, they are a very proud people 
and they are a very patriotic people, 
and it will be a bad day for us if, at 
the lower level of administratiOll, 
their loyalty and their freedom-lov-
ing spirit is doubted and a situation 
created there in which the Nicobaris 
feel that they are not being accepted 
as voluntary, loyal citizens and their 
hona fides are being questioned by 
those at the lower level of the ad-
ministration. 

Mr. DepUty-Speaker: The hon 
Member may continue after Lunch. 

13 hrs. 

The Lok Sabha then ad;oumed 101' 
Lunch till Fourteen of th e Clock. 

The Lok Sabha re-assembLed after 
1.unch at three minutes past Fourteetl 
of the clock. 

[MR. DEPUTY-SPEAKER in the Chair] 

MOTION RE. FOURTEENTH AND 
FIFTEENTH REPORTS OF THE 
COMMISSIONER FOR SCHEDULED 
CASTES AND SCHEDULED TRIBES 
FOR 1964-65 AND 1965-66-contd. 

8brI IL a. GueIh: Sir, the Nlcobaris 
are a primitive people living in a state 

of what is known as primitive demo-
cracy, with plantations collectively as 
well as individually owned. They 
have set up a number of cooperative 
societies at the village level. They use 
their products-cocoanuts and areca 
nuts-for bartering and taking consu-
mer goods. They have now taken 
over the trade in the Car Nicobar 
islands from the government-appoint-
ed trader. They are also endeavouring 
to take over the trade in other parts 
of the Nicobar islands. Here are a 
people who can be straightway taken 
to higher form of society and it will 
be advisable not to intitiate any ad-
ministrative steps which bring pres-
sure and strain on the Nicobari tribal 
~ocie . 

Sir, the Nicobari language is still a 
dialect and it is our responsibility to 
develop this language to be used as a 
vehicle of education among the Nico-
bari people. 

There is olle more problem. There 
is need to colonise some of the Nicobar 
group of islands by sending colonisers 
from outside to stimulate the economy 
of this area because some of theee 
islands are ideally suited for the 
growth and production of rubber. But 
it is also necessary to see that the 
Nicobaris are fast expanding and they 
need also certain areas for expansion. 
Therefore, whatever colonisation has 
to take place in that Nicobar group of 
islands it must be done after taking 
the requirements of the Ilicobari peo-
ple into consideration, after consulting 
them and after associating them in all 
the decisions that might be taken to 
colonise these islands. 

They are a very sensitive people and 
we have known that to affect the 
tribal sensitivity is not in the interest 
of our nation. Therefore, we must 
post such officers in such  areas who 
know these peOple, who understand 
these people, who respect these people 
and who have got some idea of the 
evolution of society, evolution of com-
. munities and the development of 
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aociety from a primitive form to 
i ~  form. 

a 

The Minister of state In the M.iDistry 
Of Home Mairs (Shri ViclYa Charan 
Shukla): Mr. Depl..'ty-Speaker, Sir, the 
House knows that article 335 of the 
Constitution provides that the claims 
of the members of the Scheduled 
Castes and Scheduled Tribes shall be 
taken into consideration consistent 
with the maintenance of efficiency in 
administration in making appointments 
to the posts under the Central Govern-
ment and the State Government. 
Similarly, article 16 (4) permits reser-
vation in the public services for the 
Backward Classes. In pursuance of 
these provisions of the Constitution 
we have made various arrangements to 
give reservation to the members of 
Scheduled Castes and Scheduled TribE'S 
under the Government of India and 
this pattern i"s also being followed by 
various State Governments in oU:r 
country. 

As the hOIl. Members know, in the 
i ~c  recruitments the Scheduled 
Castes have 121 per cent vacancies 
reserved for them and the Scheduled 
Tribes have 5 per cent vacancies re-
served for them. In case there is no 
direct recruitment and it is not an 
open recruitment, then the reservation 
for Scheduled Castes is increased from 
121 to 16-2/3 per cent, and any time 
when recruitment to public services 
is made in areas where there is a pre-
dominant population of Scheduled 
Castes and Scheduled Tribes the ratio 
of the population is taken into account 
and attempts are made to see that 
according to the ratio Of population 
obtaining there, recruitment to the 
public services is made. 

'In the case of .promotiOIl also pro-
Tisions· have been made for reservatiOn 
for the Scheduled Castes and Schedul-
6d Tribes. There has been some dispute 
about the reervationa in promotion., 

to Class II and Class I posts under 
the Government 01 India. This matter 
has been considered for many years 
~  as a ~  of fact, although there 
1S no reservatIon today in promotion 
to class 2 and class 1 posts in the Gov-
ernment of India, taking an overall 
view, the situation that obtaiIlB today 
is a little better than what it was 
befor£'. 

Shri C. M. Kedaria (Mandvi); If 
what the hon. Minister says is true 
about the position of these people 
after de-reservation fOr class 2 and 
class I posts, may we know the num-
ber of posts with 121 per ~e  and 5 
per cent reservation and the number 
of posts actually held by people be-
longing to these c e~o ie  

Shri Vidya Charan Shukla; If I am 
given the time, I can give the figures. 
These are really voluminous figures, 
whiCh have already been given in 
various reports. If necessary, I can 
read the figures again. 

I was only saying something about 
the position that exists today. I was 
explaining the relative position then 
and noW. Previously, when there was 
reservation in promotion for all ser-
vices, it was only for promotion 
through departmental examination and 
competition. This reservation was not 
obtainable for promotion without any 
examination departmentally. Today 
we have provided reservation in pro-
moiion even departmentally, even 
when there is no departmental exami-
nation. But this is only with regard 
to vacancies in class 3 and class 4 
posts. Previously, prior to 1963, the 
position was different. At that time, 
as far as promotions were concerned, 
there was no reservation whatsoever 
for members Of the Scheduled Castes 
and Scheduled Tribes without recourse 
to departmental examination. Today 
evan far ordlnary promoUons without 
examination there Is reurvatlon for 
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class.3 and class 4 posts. This was the 
improvement I was hinting upon. 

As a matter of fact, the Commis-
sioner has suggested that we should 
consider the question of making some 
reservation for promotions to class 2 
and class 1 posts also. As hon. Mem-
bers might be aware, there are a few 
writ petitiOns pending before the 
Supreme Court on this matter. Since 
this matter is under consideration by 
the Supreme Court, I would not go 
into the merits of it. But I might say 
that when the position is clarified, we 
shall be able to take a decision which, 
I hope, will be satisfactory to alI con-
cerned. 

8hri C. M. Kedaria: May I point 
out ... 

Mr. Deputy-Speaker: If the hon. 
Member is not satisfied with the reply, 
I will allow him later to ask a ques-
tion. But he should not interrupt the 
Minister. Let him finish his reply. 

Shri Vidya Charan Shukla: Apart 
from that, there are several other 
concessions that have been given by 
the government fOr facilitating repre-
sentation of people belonging to the 
Scheduled Castes and Scheduled Tribes 
in the public services of the country. 
Though these concessions are well-
known, I shall rapidly go through 
them SO that we can apply our minds 
to them and see how anxious and 
alert the Government is to see that OUr 
Scheduled Caste and Scheduled Tribe 
brethren get their due share. 

As far as reserved vacanciel in 
public services are concerned., we have 
made a provision that in calC In a 
particular year these reserved VBCan-
cies are not filled, because of Borne 
reBlon or the other, they will be car-
ried forward for two years, 10 that in 
the next year if there are more can-
didates available they could be absorb-
ed againlt these reserved vacancla. 

8Iu1 M. R. KrIsIma (Pedd1apaill) ; 
What is meant by "for some reason or 
the other"? 

Shri Vidya Charan 8hllkla: I will 
come to that later. I am only enu-
merating the facilities that we give at 
present. The carrying forward of the 
vacancies is subject to 45 per cent 
vacancies to be kept under reserved 
quota, which is in accordance with the 
Supreme Court decision. The second 
concession that we have given to the 
Scheduled Caste and Scheduled Tribe 
brethren is that if. for any reason, any 
Ministry wants to de-reserve any post 
and recruit a general candidate for 
that, it has to obtain the prior approval 
of the Ministry of Home Affairs, before 
it can do a thing like that. 

Another safeguard that we have 
provided is about promotion. If any 
ministry or department wants to super-
sede a Government servant belonging 
to the Scheduled Castes Or the Sche-
duled Tribes, it cannot do so unless 
the matter has been brought to the 
notice of the Deputy Minister or the 
Minister concerned of the department 
or Ministry. They have to take it to 
the highest level and satisfy the public 
representative sitting there before they 
can pass orders to supersede a person 
helonging to the Scheduled Castes or 
the Scheduled Tribes. This is for 
Class I and Class II services. 

For Class III and Class IV posts 
they have to inform the Minister con-
cerned about this within a month and 
if the Minister wants, he can reopen 
the case and have it set right if it is 
necessary. 

Another concession that we have 
given is about age relaxation which is 
well known. Age relaxation by five 
years has been given to members of 
the Scheduled castes and the Schedul-
ed Tribes. 

Regardilll the standard at IUitabllity, 
there too we have relaxed the stan-
dard. for candidates belonging to the 
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Scheduled Castes and Scheduled 
Tribes. The recruiting authorities 
have been given full discretion to relax 
the standards of suitability in keeping 
with the requirements of efficiency so 
that the reserved vacancies are fllled 
in as far l1li possible. 

We have also given fee concessions 
for members of the Scheduled Castes 
Ilnd Scheduled Tribes. Travelling al-
lowance etc. is also given to members 
of the Scheduled Castes and Scheduled 
Tribes so that they can come and 
appear for interview without any diffi-
culty. 

We inform the recognised associa-
tions Of Scheduled Castes and Sche-
duled Tribes that are there from time 
to time the number of vacancies that 
are there and that are 'likely to arise. 
These associations in turn cirCUlate 
this information to various branches 
of theirs and through  other sources. 
This is apart from the advertisements 
that we insert in newspapers to pub-
licise these vacancies in a proper 
manner. 

The various ministries are Wo re-
quired to send an annual statement to 
the Ministry of Home Mairs and to 
tell us what they have been doing 
with regard to these concessions and 
facilities that we have given to the 
Scheduled Castes and Scheduled Tribes 
candidates and officers. We keep a 
close check to see that aU OUr instruc-
tions are properly adhered to and 
followed. 

We have also seen to it that liaison 
officers are appointed in each ministry 
and department to keep a check on 
these matters and see that our instruc-
tions which are issued from time to 
time are propet'ly followed and there 
is no default in the various ministries. 

As the House knows, there has been 
diffillUlty about recruitment to the 
reserved vacancies. It was found that 
unless we took recourse to acholar-
ShiPS, stipends aDd couceBBlons In the 
matter of admluion to educational 

schools of boys and girls ·belonging to 
the SchedUled Castes and Scheduled 
Tribes, this difficulty could not be 
overcome. Here also we hav, given 
a good amount of facility and, as my 
seniol' colleague, Shri Asoka Mehta 
will relate when he replies to ~ 
debate, we haVe taken very effective 
action to provide within our resources 
all the facilities that could be provided 
to see that the Scheduled Castes and 
Scheduled Tribes boys and girls do 
get into a position where they can 
effectively compete with others and 
get into these public services not only 
in their own quota but also over and 
above their quota if that is possible. 

1 may mention here briefly about the 
l'I!cruitment to the lAS and the IPS. 
There was a great deal of shortfall in 
recruitment to theSe services. As I 
was saying, if proper training and 
oi.her facilities are provided, candi-
dates belonging to the Scheduled 
Castes and Scheduled Tribes are as 
good as anybody else, if not better, in 
this respect. We saw this in the matter 
of recruitment to the lAS, the IPS and 
the IFS by the Union Public Service 
Commission. Until 1962 We could not 
get enough candidates totill the reserv-
ed vacancies in the lAS. In IPS also, 
upto 1963, We could not get enough 
candidates to fill up all the reserved 
vacancies. The free examination train-
ing centres for Scheduled Castes and 
Scheduled Tribes have been opened 
in Allahabad. and Madras and because 
of this free examination training given 
to these boys and girls, I am glad to 
inform the House that we were able 
to flll all the vacancies, hundred per 
cent, in these services in 1963, 1964, 
1965. We have been able to fill up 
hundred per cent vacancies in I.A.S. 
as far as Scheduled Castes and Sche-
duled Tribes candidates are concerned. 
So is the case in I.P.S. that after 1963 
we have been able to fill up the 
vacancies for the Scheduled Castes 
and Scheduled Tribes. 

I have given these figures only to 
indicate how important It is to have 
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free examination training centres and 
to give prOper educational facilities 
and other concessions in education to 
the persons belonging to Scheduled 
Castes and Scheduled Tribes. If these 
concessions and facilities are given and 
every member of Scheduled Castes 
and Scheduled Tribes is able to avail 
of these facilities, I am quite sure, 
there will be no problem in recruiting 
them to the full extent Of the reserva-
tion that we have made for them. 

...n 'ql{ ~~ l~  ( ;;rnrci'lft ) 

~ m.: crmn ~ ~ it ;;IT 
Ifm ~ ~ ffi 'a'f i ~ ~ ~ m.: 
~ ~ ijT ~ srfumr ? 

SM Vidya Charan Shukla: I was 
just saying that as far as reserved 
vacancies are concerned, we are able 
to get hundred per cent of them. Even 
if there is a variation in interview 
and in qualifying examination, that 
holds good fOr all cases, whether they 
belong to Scheduled Castes and Sche-
duled Tribes or to candidates, in gene-
ral. There is no particular difference 
between the two. 

I must also give a little information 
about the employment in public sector. 
Public sector undertakings and other 
statutory corporations or companies 
which have been formed by the Gov-
ernment of India have also been 
requested by us to follow these reser-
vations that we have made in public 
services. I am glad to tell the House 
that out of 169 pubilc sector companies 
and corporations, 117 of them have 
accepted our recommendation and they 
have started reserving various posts for 
the candidates belonging to Scheduled 
Castes and Scheduled Tribes. We are 
accepting the recommendation of the 
CommiSl!ioner for Scheduled Castes 
and Scheduled Tribes and taking up 
this matter again with the various 
public sector undertakings to see that 
a few of the public sector undertakings 
which have not yet accepted this re-
commendation do also accept It so 

that all the public sector undertakings 
follow the same rules and the same 
procedure that we follow, at the 
Centre, to give the chances of recruit-
ment and promotion to the candidates 
belonging to Scheduled Castes and 
Scheduled Tribes. 

We have gone beyond this also and 
We have taken up this matter with 
private sectOr industries. We have 
moved through the Ministry of Indus-
trial Development and various circu-
lars have been sent not only to the 
individual industries but also to the 
various chambers of commerce and 
industry to see that they alao fali In 
line. But since they are private sector 
concerns, we cannot forCe them beyond 
a certain point. But we will not lose 
hope and We shall continue our efforts 
to see that the private COncerns also 
slowly fall in li!le and give the same 
facilities that are due to oUr brothers 
belonging to Scheduled Castes al'ld 
Scheduled Tribes. 

~~ i  ~  ~ 

'lilt m.: ~ 'lilt ~ii  it 'lIT ~ ~ I 

Shri Vldya Charan ShullJa: Unfor-
tunately, there are no reservations as 
far as the posts of judges are concern-
ed. These factors are always taken 
into account and the hon. Member 
shou 1 d rest assured that as far as our 
bona fides are concerned, if we can 
appoint them we will appoint them 
without any hesitation in those places. 
But there is no reservation for these 
high posts In the land. 

Various hon. Members have made 
a point regarding the submission of 
Governor's Report which the Governor 
has to submit about the scheduled 
area. I agree with the hon. Members 
that there is a lot of scope for improve-
ment as far as this matter is concern-
ed. I am sorry to say that, when r 
see these Reports, I do not find them 
very useful They are stereotyped 
Reports. These Reports, to be useful, 
must be drawn up more imalfnatlvely 
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and a lot of more work should go into 
them than goes into them. I am being 
a little frank because this is a very 
important provision of the Constitu-
tion 'and it should not be followed in 
a very routine manner. We are tak-
ing this matter up with the various 
State Governments and we shall see 
that the Governors' reports on sche-
duled areas are not only recelvei by 
us in time but also made a llttle more 
useful than what they are at present. 

Under the Constitution, various 
State Governments have appointed 
Tribal Advisory Councils. Here also 
some members have observed that 
these Tribal AdVisory Councils are 
not functioning as well as they should. 
There is some justification in this cri-
ticism also and we shall take up this 
matter with the various State Govern-
ments where any such improvement 
seems to be feasible. 

I would now come to the various 
ret'ommendations that the Commis-
sioner has made. A gOod many of these 
recommendations concern the Depart-
ment of Social Welfare, but a few of 
them relate to my Ministry and I shall 
throw a little light on them. 

In the Report of the Commissioner 
for 1963-64, the Commissioner recom-
mended that we shol1!d accelerate the 
tempo of appointments in favour of 
these communities and we should also 
see that recruitments against the re-
served vacancies is done in a manner 
so that practically a1l the vacancies 
are filled. I have already said that We 
are taking action to see that this is 
done. 

The Commissioner also recommended 
that instead of each occasion of re-
cruitment, the reservation should be 
related to each year of recruitment. 
This recommendation of the Commis-
sioner has been accepted by us and 
now we have amended these instruc-
tions so that there is nO confusion re-
garding recruitment to reserved 
vacancies. 

The Commis&ioner also recommended 
that the exact interpretation of Articles 
335 and 320(4) of the Constitution as 

far as the representation in the posts 
filled by transfer, deputation, promo-
tion, etc., is concerned, shOuld be 
made. As far as the exact interpreta-
tion is concerned, we have accepted 
this recommendation also and We are 
examining this matter in consultation 
with the Law Ministry and I hope that 
this examination will be over soon. 

The Commissioner also recommend-
ed that in public undertakings they do 
not recruit the members belonging to 
Scheduled Castes and Scheduled Tribes 
in non-technical and also in technical 
and scientific posts. As far as this 
particular recommendation is concern-
ed, We afe taking up this matter with 
the various public undertakings. 

The Commissioner also suggested 
that the normal administrative inspec-
tion should also give specific attention 
to the performance on the part of the 
office in filling up the reserved quotas 
anI! that the inspection report should 
make a specific mention of the posi-
tion in this regard. This recommenda-
tion has also been accepted by us and 
we have issued necessary instructions 
so that this recommendation is follow-
ed properly. 

Another recommendation which was 
made by the Commissioner was that 
there should be suitable reservations 
in the matter of departmental promo-
tions and that these should extent to 
the promotion to Class I and Class II 
also. I have already mentioned as to 
what we are doing about it. There is 
a case  in the Supreme Court and after 
that, we shall decide as to what should 
be done in this matter. 

Another recommendation of the 
commissioner is that in the training 
programme of the lAS and other 
cadres of the Central and State Gov-
ernments. courses should be introduced 
to impart information on the existing 
living and working conditions of the 
scheduled Castes and Scheduled Tribes 
and the constitutional gua'rantees and 
safeguards given to e~e communities 
should be spectfleaUy emphasised. We 
hnve accepted this recommendation 
alsn and we are bringing this matter 
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to the attention of the various Acade-
mies which train our public servants. 

Now, I come Lo Ih!! recommendations 
made by the commissioner in his re-
port for 1964-65. In recommendation 
NC!. 34. the commissioner has recom-
m£:nded that the voluntary organisa-
tions working in the districts should 
be kept posted up to date as regards 
the benefits which are made available 
to the Schedule Caster. and Scheduled 
Tribes as through them these can be 
made known to the persons among 
these communities. I have already re-
fC'rred to this nutter and said that we 
have recognised c,II'eady four assocla-
tione' of the Scheduled Castes and one 
association belo'lg;ng to the Scheduled 
Tribes and these assoriations are pro-
perly kept informed as far as thLS0 
matters arc concerned. 

Another recommendation which con-
cerm us is recommendation No. 151. 
Here, the commissioner has pointed out 
that there has bpen regrettable negli-
gence by most ,,[ the States in sub-
mitting their reports on the adminis-
!I'ation of the Scheduled areas. I have 
already touched upon this matter. 

RecommendaLion No. 15 relates to 
the tribal advisory council. I have re-
fen-ed to this already. 

Recommendation No. 153 is that the 
position in regard to the recommenda-
tions made in the previous reports for 
securing adequate r£:presentation to 
the Scheduled Castes and Scheduled 
Tribes, which have not been accepted 
by the Ministry of Home Mairs for 
reasons whiCh arc hardly convincing 
may be reviewed by that Ministry in 
consultation with the Department of 
Social security and this organisation. 
We have accepted this recommendation 
and we have set up a Stl..-dy Group 
under an Additional Secretary in the 
Home Ministry who was In charge of 
services previously but who ia now 
in charge of Union Territories. This 
stUdy groUp is going Into these matters 

~  will suggest to us the measures 
for increasing the representation of 
Scheduled Castes in the services. We 
hove already forwarded to the stl.."CIy 
group a statement fhowing the recom-
mendation made by the commissioner 
in his 'report for the last four years, 
which were not accepted by us, and 
our reasons for the same, and the study 
group would go into all that in con-
sultation with the commissioner and 
other persons and then give us the 
guide-lines and recommend to us the 
meaSI..'Tes by which we shall be able 
to improve upon these matters. 

We have asked the study group also 
to go into the question of p'roviding 
land to the members belonging to 
Scheduled Castesmd Scheduled Tribes. 
This is a very important thing which 
dOES not, strictly speaking come un-
de" the Home Mini,try but we thought 
th::.1 when they were going into the 
m"lter they could also  go into this 
matter whiCh is very important. 

Another recommendation which has 
c~  made by the commissioner is 
recommendation No. 154 which is that 
in the context "f the large number of 
applicants belonging to the Schedt:led 
~ e  and Scheduled Tribes whO have 
go; themselves Iegistered with the 
employment c.:xchanges for clerical 
posts, the fact of the shortfall even in 
I he clerical posts is undoubtedly sur-
prising and calls for a probe. There 
was some occl,lsion when there were 
shortfalls like thIS, which the com-
missioner has referred to. We have 
gone into this mutter and we have 
taken up this maHer with the various 
departments and with the Dlrector-
General of Employment. Now, ~ have 
cl.rrected the position. The latest figure 
that I have shows that there is no 
such shortfall I am quite sure that 
this matter wi! also be considered by 
us in dl..'e course. 

Recommendation No.. 155 is to the 
effect that another attempt should be 
made to recruit on ad hoc basis ade-
quate number of Sl'heduled Castes and 
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Scheduled Tribes persoDS against the 
v.acancies rese.'"Ved fOl· them on the 
basis of the qualifil.'ations laid down in 
the recruitment rules. We have taken 
steps on this, and we haVe already 
recruited some candidates on ad hOI.' 
bllsis, and if there i~ any f\.."I'ther need 
to do anything, we can a,gain consider 
this matter. 

Recommendation No, 158 relates to 
the limitation of the period of thc 
p'l3tZ which are allowed to be dereserv-
ed. Under the existing intructions, the 
appointing authorities are free to de-
rLserVe purely temporary ,posts which 
arE' expected to last for three months 
nr more but which have no chance 
whatever of e o i ~ permanent or 
cllntinuing indefinitely. He has recom-
mended that it is r.Ecessary to limit 
the periOd of the posts which are al-
lowed to be de-reserved by the ap-
pointing authoriti<:!s themselves. We arc 
looking into thi. matter and will see 
how this recommendation can be pro-
perly implememE'd. 

In recommendation No. 159, the Com-
missioner has said that the Home 
Minjstry should reconsider the decision 
of Dot asking the appointing authori-
ties to endorse to this organisation a 
ccpy of their reference made to the 
Home Ministry for de-reservation of 
posts and shoub accept the recom-
mendations in ihis regard which had 
heen made with a view to helping in 
:1chie\'ing the object of ·securing ade-
quate representation of scheduled 
tribes as contemplated in the Con-
stitution. We have accepted this and 
shall take action accordingly. 

Ilecommendation No. 160 is regard-
ing reservation in ex-cadre posts. They 
want us to reconsider this matter and 
take proper action. We shall consider 
thir. matter again. 

llecommendatioll No. 161 says that 
we in the Borne Ministry should make 
the position regarding prescribing 
minimum qualifying standard for each 

examination clear to all appointing 
authorities. We ale taking action ac-
cordingly and \,·e shall announce our 
(tecislon after some time. 

~co e io  Nos, 162 and 163 
are to the effect that fresh instructions 
may issue to all public sector under-
takings etc. to which I have already 
referred. We are t"king uP this mat-
Wr again  with the public sector 1.."lI-
d('rtakings. 

SJlri P. Ramamurti; He is just read-
ing out what actioll has been taken on 
vl'rious recommendations. This does 
not serve any purpose. The much bet-
ter thing would ,be for him to print 
1 he thing and circulate it to us so 
that we could know. & he is doing it, 
w ... are not able to do anything. 

MI·, Deputy-Speaker: It is a weicome 
~ . l e~ io  which the Minister will 
take note Of and i'lllow in future, be-
('aUse it will save the time of the 
HOIISE'. I entirel:.' agree with him. 

.n f"" .. ~ ( ~  

600 ~ iii ~ f.m<or ~ ~  

~~i l 

Shri Vidya CL.aran Shukla: In ac-
cordance with your suggestion, we 
shall circulate a paper cOntaining the 
action we have taken ?n the l'ecom-
mendations. 

~ 1ft5I' "'" """ ~iil  ~  
~ m rir ~ m ~ fiI; .rr.r ~ ~~ 
;;tV IIi'r t ? IRT n ~~ ~ f\II1rr t ? 
. i ~. . ~~~ 

'f,"T t ? 

Shri Vldya Charan Shukla: NoW 1 
~ ll briefly touch upon some import-
ant points made in the debate. Shri 
}o'rank Anthony said that there was 
~o e sort of qtu!tiflcation of represen-



17575 S.C. emil S.T. SRAVANA 18, 1889 (!AKA) Hellam (If.) 

tation of the Anglo-Indian eommt..-nity 
in the legislatures. He quoted an in-
stance from West Bengal. There Is a 
pecullar position. There are some 
States in which thuc are some local 
associations of ~ o- i  not affi-
liated to the All India Anglo Indian 
Association, of which Shri Anthony is 
the P e i ~ . These local associations 
sometimes mab thdr own recom-
nlendations whic!'! may not be to the 
liking of Shri Anthony. But this is a 
matter within the discretion of the 
State Government; they can appont 
representatives of Anglo-Indians in 
accordance with the recommendation 
of local Anglo-Indian associations. So, 
there is no baSIS in i~ complaint that 
the State Governm(,Ht of West Bengal 
particularly did not appoint the Anglo-
Indians properly, and thcy appointed 
somebody for their own political rea-
sons. 

Some hon. membf.rs alleged that the 
character rolls of the schedule caste 
employees are deliberat.ely spoiled by 
superior officers toward their chanceS 
of promotion. i~ i3 a very unfair 
allegation. There may have been a few 
cases of this kind. (Interruptions). 

Shrt Suraj Bban (Ambala): You go 
through the ;report. 

Shri M. R. Krishna: When the reser-
vation in promoti.:Jng Wll8 actl!ally done 
by the Rallway Ministry, the State 
High Court derided against the deci-
sion of the Railway Ministry. After 
that, the Supreme C(lurt has accepted 
t11at there can be rpservation in pro-
moiion. After that these confidential 
records have be<!D spoiled. I would 
only like the MiniRter to find out whe-
ther the confllicntial rolls earlier than 
the Supreme CJurt d('cision were good, 
but later on a numl.er of records have 
been spoiled on account of the Sup-
reme Court decision. 

Sbrl Vld18 Chal"llJl Sbv.kla: I shall 
definitely look into that. 

-'" ~ 'fIA: im ~ t .f4r 
Ihft ~ roM III ~ (t qt '" 
1848 (A1)L.S.D.-'1. 

-Nt I ~ ~~  

i ~ lli~~  •• 
,  I 

Shrl Vldya Charan Shukla: I lmow 
about it. This kind of general allega-
tion is not pre-per. e~ may have 
been some cases. 

Shri M. R. KrlsbDa: Not lome cua 
(Interruptions) • 

~ "0 to ~ (lfltam:) : ~ 
fmt if@' ~ t I Non m 
qi ~ srfiR 11>1 ~ ~ ~  ' 

Sbrl Vldya Cblliin S.ukla: I m.ust 
tell the hon. member that he Is verY 
incorrect. I have read the report. I 
do not know ~ .e  the han. member 
has 1 ead the report bimself, but I have 
definitely read the report, and I know 
what there is in the report. It is vel7 
unfair to say that I have not read the 
report. (Interruptions). 

Shrl S. Kandappan (Mettur): Pr0-
bably he read only those lines which 
are acceptable to him. 

Sbrl Vldya CharaJi Shukla: We have 
gone through tile t'ntirt' report, each 
p.age Of the report haG been properlY 
scrutinised. 

~ f'i1' "'" ~  ~ ~ 
~~il l ~ I'1JIAW 
Ifi) ~ 'ffT ~  I 

';hri Vldya Cbar... Sblllda: II)' 
standard and your ataodard are cWre-
rent. You may do like that, I do not do 
like that. 

~ ~ ~~  

iii( ~ ~ fiI; ~ if(\' qfl" t , 
~~ .... :  q 

~ t, iro ~ qt 
m1Jf 

t  , 
Jana Sangh members have no under-
standing at these problelDl. 150. he 
should better keep quiet. 
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tft f'i1'''' ~. {I'm 

~ en • ..., t. ~ aN ~ 
i ~l~ ~~~ ~ 

.~~~ ~~ ~ 

ilIm: t I 
Sbrl Vidya Charm Shukla: You 

~ c l  properly understand first, then 
rUlI will be ablp to teach others. You 
do not understand anything yourself, 
'.:Jat is the trouble with you. 

Some hon. members made some re-
ierence te the appointment of a mem-
beT to UPSC belougin, to the schedul-
Pod e~. This matter is always kept 
in view. We have appointed already 
a ~~ ~  from the ~ e le  tribes as 
a n,Ember of the UPSC, and whenever 
we can appoint a sr heduled caste mem-
ber to UPSC, we shall be very glad 
tv do so. 

S11r' Meetha Lal Meena, Shri Sheo 
Nara:!) and a tew other members made 
the deman!'! that the work relating to 
~ocill welbre of the scheduled castes 
pnd c ~ l le  tribes should be trans-

~  from the Department of Social 
Welfare to thl! Home Ministry. I must 
say that at present the work is being 
done extremel", well by the Depart-
ment of Social WeHare, and there is 
a veTY close liaison between that de-
partment and our ministry, and I do 
not think there i!. >;ny justification for 
making such a demand. 

Shri M. R. Krishna made the sug-
~ l  t.he t a central authority should 

be-crellted with power to nominate 
candidates ai:dinst reserved vacancies. 
There is a c<'ntral nuthority already 
in the shape of the Director-General 
of Employment Exchanges that is do-
Ing this 'ob. 

Some other minor matters were also 
raised. We shall go through them 
and write to the hon. members and try 
to satisfy them nn the action that the 
Government is taklog In these matters, 
and If necessary, we will consult them, 
we can caD a group for a diIcuss10n 

and see what further action is needed 
to see that the constitutional guarantee 
that have been given to the members 
of the scheduled tribes and scheduled 
castes are properly fulfilled. 

Shrl M. IL. Krishna: The MInister 
said that it was true that the social 
security ministry was not handling the 
demands. The other day Mr. Asoka 
Mehta was not able to give information 
to the House because he was not in 
possession of all the facts. Now, Mr. 
Shukla has said that his department 
was doing everything. The other day 
the Deputy Minister answering a q1..'es-
tion about representation of scheduled 
castes and tribes In the government 
services said that there was no machi-
nery in the Homa Ministry to see that 
adequate representation was given to 
them. The Deputy MinIster 'answered 
here that the Home Ministry would 
have to be Informed by various autho-
rities In case they were not able to 
fill up the vacancies. Is this the type 
of machinery in the Home Ministry to 
see whether there was adequate repre-
senta tion to the scheduled castes and 
tribes? Is there no other machinery 
to do active cu-ordinatlng work? 

Shrl R. D. Bhandare (Bombay Cen-
tral): Our pOint was that the depart-
ment should be managed by the Home 
Ministry. It is stated In the report 
that whenever a ql."estlonnaire Is sent 
no Information Is given by any depart_ 
ment to the social welfare depart-
ment. Therefore. we wanted that the 
powerful Home :Ministry should be In 
charge of this so that they can seek 
information and get rapHea and these 
also could be Incorporated In the 
report. 

Shrl C. M. KedarIa: In view of the 
co ~ lo l lIafeguards granted to 
the scheduled castes and tribes in ser-
vices, Is the Home MinIstry cODdder-
tng promoting them outright, tporinJ 
the ells.! 
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~ JI. ShaIIkanDaIHI: Are you not 
Jolng to allow me to speak? 

Mr. DepDty-};peaker: I cannot IllY 
just now. 

Sbri B.SllaDkarauand (Chlkodl): 
The other day I asked a question when 
1.he Speaker waS In the Chair, about 
untO\.>chability. I put that question. 
Untouchability has been a challenge 
tr, the Hindu society, Indian society. 
I ~ e  whether the government had 
taken care to see what were the rea-
sons or causes, why the people are ob-
serving untouchability and what re-
medies they have found out. Unfcniu-
nately the Speaker did not allow him 
to give a reply. 

Mr. Deputy-Speaker: I am permit-
ting questions on points that were 
rlrised and there was no satisfactory 
rrply. That is all. 

tft qo ,"0 _""'" ~  • 

:rnSl1aT ~  it q-q;ft ~  ~ ~ 

;;rT'f;f'T ~ ~ f'li' ~ 1 5 ~ ~ c ~ 

~ 1{i1r rn ~ ~ f'fi - ~ ~ 

~~ iFfvrir ~ ~~ ~  

ffif'1j; ~ Qiti ~i  ~ l!iT ~ 

~ ~  ~ t I ;;r;r fit; ;;rrrif 
~~~ i ~ ~i  

~ qTit if, m>lf '3'ifiIir ff'ffo iIfO ~  

'IT ~ t, ~ i  ~  ~  it ~ 
tfi't ~ ~ l ~ l ~~ 

~ i ~  ~ ~ i~ 

~  ~ iF ;;ft n, ~ 
mr..r "r if m tN ? ~ fvrir ~ 

~ if IflfT ~~ ~ 
Ifi"t? 

~ ..... ~ ~  ~ 
m 'lit II'(t m;ll!iT ~ IICf f1ritrr ? 
~ """,. ~ ij'1I1f -mPt 

IIiT ~~ if(Y t, ~ nr.A ~ it 
'li I 

• ~ 1I'R' i ~  

~ 'fiT i ~ ~ l!iT C!:llq ~ i  I 

Shrl Surendranath Dwlvecly (Kend-
rapara): Is the discusslon closed now? 

Mr. Deputy-Speaker: After Shrl 
Shukla's Intervention, I felt that lome 
Members, particularly those who re-
present the Scheduled Castes and 
Scheduled Tribes, were not quite 
aatjsfled, and SO I allowed them to put 
a few questions. That Is all 

eft ~ ""' I q+ft Qt ~ 
~~ ~~i ~  

ii i ~~~ ~~i  

i!T< ~ ii!l ~ ~ qQ: mm i tI'T 
~ futl: ~ q;rr i fli;' ~ 
m ~  ~  i!iWIT ~  t I ~ n-
~ ~ ~ lf1t;;ftw( 1965-

66 'fir ~~ ~  ~  ~ ri 14-15 
!¢t ~ ~ it '3'ifiIif ~i  foo;:rr ~ 
~ ~ It'fi, ~  ~ ~ i ~ ilija 

~ I!iT ~ fijilff ~ ~ ~  ififlfWif 
~ W ~ ~ m' "tm fit;7:rr t flfi' 
~ ~~ i ~ ~ fllm' 
~ 6'T W ~ ~ ~ ~ ;;)1'lf a'T 
Ifll'T ~ ~ ~ iIl't if ~ l!iT 
~ ~  ? 

~ i ~ ~ ( fiI; il4f!ll('¥l(j'j 

~ ~ If{ ~ ~ c  ifi't ~  rn 
~ ~ if{f ~ w ",erR it; ~ 
Rq ;;rra-~ I Qt ~ l  it ~ , fit; 
1963 i ~ 19&6 ~ ~o Ito ~o 

m qr(o lito ~o ~ t'r ;;rrfa'lft i ~ 

qroft fvrir tN t ~ i i  If{ fit; 19506 

1963 ~ i  t ~ q\' 
~ tIm IflfT UtI' it; f't1t ~ U1IW 
if fit; If{ furi ~~ ~ ~ 

.tqr If , ? 

.~ ~ ~  

nTlIRI' ~ e  '1.° q"o m • 
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[eft ~ 1!J"w.ft] 

.. it m ~~ ;;rrfcr Cf1f1 
~ mfur ~ ~ it ~i i 

argcr ~  ~ ~ i cl ~ ~ 

~~ ifIT q-tf.t ~ it; ~ ,ft ~ I 
cit it ~ ~ ~ fifi iflIT ~~ it 
~ ~ ~ ~~ fiI;m ~ m WT"{ 

~ fifillT ~ 61 lfIft ? ~ fmt it ~ ~  

~ ~ ~ i  ~~ ~ ~i  
~ if m!IT ;;rr1.J err ~ i i ~~ 

~~~i i i e  

~ ~ fierf ~ I it ;;rr;:rer ~ f1l'i ~  

If>'T ~ ~~ ~  ~ ~  ifi"{ ~  

~ I ~i i  mqit ~ ifIT ~ Cfifi ~ .  

;rty" fi!i"llT ~ I err ::0« ~ ~ ifi<::it it 

~~ ~ m1f.t !flIT .rnnT:t ~ ? ~~ ifiT 
~ ~ ~~ ~ ifi<::it <rn<'[T 
~ ? 

"" ~~  ~ l e 
~  it t!;ifi <rger ~  ~ ~  

~ ~~ .  ij-iIi{ifT i ~  fifi ;;I'r 
ijfUfif ~  ~  ~ f<'fQ; ~  

§'U1ffiI" t ~  if iI'l""{ ~  

~~ ~  if ~ ~ ;r@' 'Rf 
;;rrciT ~ m ~  ~ ~ ~-~ ~ 

~ ~ ;;rRt ~ err it l ~. 

fit; ~ e i i ~ ~ i ~ m mI!f 

tt m'I" ~ ~ l  ;:r 'fU ifi<::it ~ ;:fifer 
Ii l i ~ ~~ ~ fir"f ~  ~ err IJllT 
~~ ~~~ i i  ~~. 

m ~~ m ~~  ifft 'ifr 
~i . ~~~~~l ~ 
~ f;rrif'(6" IIiT 'Ii t m ifIT ~  

Iff'!" ~ ~ ~...  ~~  ? 

"" ... '"" (-ft;n): ~~ 
qtRlf ~~~ ~ 

1tII1f qiftm ~ -~..  ~ 

it!' ~ if ;;rT;AT i ~ ~ fit; ~  " 
~  Rmit ~ ~ iflIT flRT tJ1fT 
f? ~ it ~ 'lfTfer ~ 
~ ~ mRl1 'lfTfer ij-m Cfifi qtf.t 

~  ifiT 4-5lJ.<rT i!fT'l{ i ~ ~ ~i i 

'Tl:AqW'fCf.mer ~ ~ ~ 

'lifo iii "fW'i om- ~  a-~  f;n;rr!IT 

;;rr1.J I ~ ~ i  if'!.W:;;rer ;;rrfer ~ 
~ ~ ;;rrfer ifIT \iIlfR. 'l'fiT;f 

~ If>'T !IT ififCfTit ifif i ~  it; orr't if 

JS ;r@' ifcr<iT!fT err ~ ~ 'IlT ~ l  Sfifinr 
~~ I errn=t ~ ;jifT ~ .  a-~ 
~ l fifi iflIT ~ l i ~ ~  

~~ it; ~ ~ 

mT"f ~ iii ~ .  't"f i i ~  

m ~ fifi c ~ l1;ifi l ~ ij-~~  

~ m't 1Jrof 1{ ,11 A;"{ ri ? 

"" mmn ~ ~o  
"a"'fT6lre ~  l!sf if;cr"f l1;ifi ~ 

~ ;;rr1.J mfct; it l1;ifi ~  ifi<:: ~ I 

~ ~  itit ...-rf"{T11 !if'f 
ifir ~  ~ I it ~ i i ~  iii "fmt 
ifir ~  fiji ... ~ ifiT ~  ~  fl1"f 

IfIlIT ~ ~  ~~ ~ ~ i I 

"" ~ qm ; ...-rf;r;{. ~ 
~  ifiT ~ ~ I mq it ~ i i~ , 
~ l:I1l: 'l:f"{"I'Il iI'l""{ il l c ~ ltiT 

~  ~ 61 ~ ifi'l:'fT t fit; ;;r<r Cfifi ~ 
iIi<f<'l" ~~  ~ o - ~ .  ~  lWf 

~ ~ {'I" q ilif ~ ,...frn it; 
m1f ~ ~ tl1rT I.Jt ~ ~ 
P ~ ~ ~ ~~ ~ ~  

~ . c l ~ l ~~ 

!liT ijOfI"\II" ~ t I 
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Mr. Deputy Speaker: Every mem-
bPr appreciates what you said. But you 
should remember that those who live 
in that condition know where the shoe 
pmches. Therefore, I permitted them. 

8brl Banclhlr Singh (Rohtak); He 
is a Harijan member and he knows 
Where the shoe pinches. 

lit ~ ..... : ~ l ~ ~  

~  Jl'if) if Ii&: ~~  <tT ~ fifi' ~ 
'tifi' ~ ~  f<fl!'Rl' rn ~ ~ ~ 
,;ilfifi' if'lW'<rcr ~  if; f<1V; >IT'f 
ifi'W I it ~  Jl'ifr ~ Ii&: ~~  

ifi'ro ~ ~ fifi' <f!IT ~~ ~ 

~ if; ifiTlflffif it Ii&: 'q') iT1'<:'I' w;r<'(' rn 
;;rr ~ ~ fifi' ~  ~~  ~ ~~ 

9;l'T<: f'f\iT ~ 'T{ ~ i l ~ c  CNT 

l~  ~ ~ ~  'liT ~  ~  

fffi JfTQT ~ ~ it ~  ~ ~ 

o<fTCQ ~ ~~ 'lif 'q'f i ~ i i~  'li'tif ? 
~ Ii&: t fifi' ~ ~ 'T{, i l ~ 

'T{ ~ ~ 'liT 'iflr ~  mit ~ 
WlWw ;;rrfcr CNT WlW'iffl ~ 

;;rrfQlif it i -~ ~  <'('m ~ 

crT lflfT ~ in; ~~ ~c  'T{ ~~ 

Ifl't11T fifi' ~ 1{f$ <'('forT <m Ii&: 
'IlI'f;:r ~ 'lif ~  if; am it ~ ~ 
t ~ It\' 1fT ~ ifi'f ~  ? 

eft .. SAm ( iliwrjq): w 
ffi ~l  ~ ifCI01Tif l¢T ~~i  

fit; II{ ~ - ~  ~  'liT ~ 
rn iii ~ iTT ~ -;rolf ~ ~ l l 

~~~~  ~~  

..... tt ~  IIfr II{ 1ft' {V'fT ~P  fifi' 
nI';;it ~~  Rcn{ rn« 
~ IIir if a1 ~ iJiT{ (err t ~ .... 
~ ~ ~ ~~~ 

i ~~ ~~ 

.rot 00 ~ ~ ~Pi l l  it 
S('J'qfi\'tI<ii fiffl 1fT ~ if; ~ q 
lfill;rOT ~  ~li  ? it • fifi' Qt 
~ e  ~  if; am it ;;rcwr ( fifi' q Ift(T 
rnomrt? 
j,ihri Vidya Cbarau 8JuikJa: Mr. 
!;;nftbna asked aboL'i the machinery 
!.hat exists to check whether reserva-
tions made for scheduled. castea and 
ll·.lJes were properly tilled. I have 
aiready said that there is a provision 
lor submission of annual reports to 
we i i~  of Home Affairs. There is 
a .I..lalSon officer also. All these are 
l'l'operly checked up by a section that 
we have in the Ministry of Home IIJ.-
fairs to deal with these matter •. N 
tar as 5ubmis31c.n to Minister, state 
Minister and Deputy Minister is COD-
cerned, that is only in cases of super-
sessioD and without the orders of the 
Minister concerned no person belon&-
lDg to Scheduled Castes and Sche-
duled Tribes call be supersedeci.. 

15 1Il's. 

l;:;hri Bhandare asked about annual 
report and the Governor's report. We 
do go through the entire report that 
comes to us and also the Governor's 
report. 1 have already said that it 
leaves a good deal to be desired and 
we arc bringing this matter to the 
notice 01 the State AdministratiolL 
Whenever these reports come we do 
take action. 

One hon. Memblll' mentioned about 
the confidential reports. There iI a 
dl:finite mention about it in the report. 
We are seized 01 the matter. We should 
like to find out what is the extent of 
this malpractice, how far it has beeD 
done and how it can be conected. 
That is what we are considel'U\i at 
present. 

Shri Barupal refen"l4 to the aeuta, 
up of a .eparate ~ . A "parate 
department hal ~ l created in 18P17 
to tM damaAda made 1IDd.tllK iI bela« 
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[Sbrl Vldya Charm Shukla] 

very effectively run by my hon. friend. 
As far as reservation Ul tbe services 
is concerned, we help them all much 
as we can. 

One hon. Member asked about re<:-
rc:itment to lAS and IPS, how much 
of it was done previously and how muCh 
.is being done now. What is being done 
now I have already reported to the 
Huuse. I have alrE.ady said that before 
the setting up of there pre-examina-
tiun training centres in Allahabad and 
Madras the position was far from 
satisfactory. Because there was no 
other way of improvin" the position 
to "et the full quota of Scheduled 
Cnstes and Scheduled Tribes candidates 
to fill up the reserved vacancies we 
opened these pre-examination ~ 
centres. After thdt the position has 
improved. I have llaures with me here 
from 1957. In 1957. for lAS, for inS-
tance, we had five vacancies reserved 
for Scheduled Triues but none was ap-
pomted. In 1958 we had, according to 
the ratio of vacancies, two vacancies 
reserved for Schedi.:l.ed Tribes but not 
one was appointed. There was a 
sl>ort£all up to 1961. After that, as far 
as lAS is concerned, we have been 
able to 1lll up the entire vacancies 
rE'£1!rved for them. (.n ~ ~. 

{ij' lIiT ~ ~ ~  flfi ~  it; 

~ ~ m<1' ~ fJit I) 

In 1962 the vacancies reserved for 
Scheduled Castes and Scheduled 
Tribes in lAS were 22 and 4, and 22 
candidates from Scheduled Cutes 
and 4 from SCheduled Tribes were 
recruIted. The vacancies in 1963 
were 11 and 4 respectively and the 
same number were recruited, in 1984 
the vacancies reserved were 14 and 
II and the same number of candidates 
were recruited, in 1985 the vacancies 
reserved were 16 and 8 and the same 
n1."D1ber of officers were recruited. In 
11188 b ~ were 18 and It 

and the same Dumber of candidates 
were recruited. This is with regard 
to lAS. The same is the 1P0sitipn 
with regard to IPS where in 1983, 
the number of vacancies reserved 
were 15 for Scheduled Castes and 40 
for Scheduled Tribes and the same 
number of people Were recruited. 
Like this I can ,,0 on givin" the 
en tire figure. 

Sir, I think I have almost dealt with 
all the points raised by hon. Members 
which concern my Ministry. Some 
of the other points which concern the 
Department of Social Welfare, I am 
sure, will be answered by my hon. 
colleague when he replies to the de-
bate. (lnteTTlLptions) . 

Some hOD, Members rose-

Mr. Deputy-Speaker: Order, order. 
It is very difficult now. I permitted 
some questions because some hon. 
Members felt dissatisfied. I cannot 
permit any more now. Hon. Members 
must resume their seats. 

~ ~o lfTo ~ (lJ.ifT): l ~ 

~~  !fit ~  ~ i l ~ Pi  

qh: ~  mmr ~ Pi  it; iIft 
i ~ ~~ ~ l~~  

~ ~~~ ~ ttm ~~ l i 

~ ~o  it; iIft if ~ orm ~ fiOffi 
~ ~~~~~  

~ ~ Ill'{'" (t !lI' 11ft -rfi:T t 1 Ql't 1ft 
arlo qj ~ trf t, ~ ~ 

~  ~~ 

Ii flfi IIi'fTIl qh: f;:ppff ~ ~ ~ arlor 
11ft qyor ~ ilI1' ~ t 1 ~ ~ 
i fip qGf q: 'ffiI' ~ ~ t qGf q ~ 
~ l l l i~ ~~ 

~  ~ ~ 1Ft t.n .t'S,t 
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~ l!armrIi lfTfif ifI'llf.::2f'::iif ~ ~ 
~ <;1;fI' i ~ I ~ ~ 
;r(t ~ ~ ;;it fcrtm WlT 
o;r.r i!i'1: ~ ~ 1f!IT'I't;1' ~ ~ 
~ 'f1'{ ~i l 

~ ~ ~ lift ~ 'Rf\;fi 
t ~ ~ 'U'ill' if ~ l ;;rrfcrff iii 
It'!i ~i  itcrr it, It'!i ~i  fcriJrcr it, 
m 7;fIT<: ~ ifiW mt ~ ~~ ~~ 

Wq:r it, ;;rr;r for<! crT <tfI{ ~ 
ITcr 'f@ Q:rrT I ~ 'liT ifPT ~ ~ 

~i  "fl.ft 'liT 'f'fT ~ c  ~ I it ~~ ;fr.r 
'lit ;rr;rCIT ~ f'li ~ lift ~ ;;it fl: !ffcf ~ 
~ if 'liT'fil ~  ~i  ~ I ~i  !'" 
m"f ~ crQ:t wtw;rn ;;rrf6'll'f 

~ ~li  ~ aracr am ~ 
iifliTif ~ ~ fifi'IT 'liT I ~ iii ~ 
ill ~ ~  'liT ~~ if itit 'liT ~ 
f"f!1T 'liT I m it ~ ~l  f'li ;;it 
~l o  lif orrrT it ~~ ffif fiRT 'liT 
~ ~ ~c  'liT fit; ifTiifT1U 

ili ~ ~c i  ~ ~ ~  ~~

ifT if lcrfT am ifR'T"fif ~ if(\' 
m ~ I ¥''liif Q:Terr ~. I ~ irn it 

;;it '" ill ~ i  ~ ~ ~~  
it ~~ ~ i  'fiT f;;n; CT'li ~ ifTlfT I 
~ 1fa'OR ~ ~c  t ~ l~ ~  

~ ~ ~ ~ ;;rr;n i ~  

~ ~ «lI'm lrTiJI i ~ ~ 

~ ;;rrcrr t I ~ ~ i  if 
;;it Ifi1T ~  orrrT it l~  lift ~ ~  

~ 'lit ~ ~ CT'li iIi'!"f 1ft 
IF{ f"f!1T ~ 'IT ~i  ~ ~ iU 
~ q q1f"f ~ ~ lfTl1T I 

~~ if, 'lifT ;;li W{{ if ~ 
. .~ ~ ~ i  ~ t 
~ ~ ~~i i wtN IIitt _ "Iftq; ~ _ IIi1: 

~ q 1q'T 'IT I WoIT (A If{ 1ft 

~ ~ ~i ~ ~~ 

t f"l11' if ~ ~  lift ~  

qy f1f<;jT ~ ~ ~ ifrlli\" \ill fwlj;" 
~ ~i  fil'l'lT il ~ 

IIif ~ ~i i orrrr;f m ~ 
if ~~ ~ flfi ~i i ~ 

11ft "'.IT ~ orrrT '!i1 ~ i i~ I 

~  ~ ~ 8"ifT I i . ~  f;:;:rr if; 

fri'" flrfil'fn ...n lro",<:t m i ~ 

..rr l~ m if f<;1i(T!JT I ~  ;rcft"" 

~ gifT ~ ~ l{f"fC if 'If) "3'Nit ~~  

~ ~ I ~  <mil; ~ {wr.lw 
m ;;ft itcrr it"1m "l;lf<:T'ft q r I 
~  ~ i  ~ iii": '{Q:T 'liT ~ ~ 
..rr fmft it ~i i i  ~ lflfT m 
~ ;;ft.rm 'IiTlf ~ ~ it ~ if 
ijo ~ 'IiT;mr...n ~ ~  ~ !fi 

m if itit q1'. ~~ ~ ~~ l'JTq'-
~ if 1ft i~ flff';m<: ~~ 

'!i1 fOflilT ~ I Ifm ~ 'liT>!' i ~ ¥. 
!'" ~ lic ~ ~ I ~ tl;1RfP.?: !¢l' 

C{;;rQ: ~ ~  'fiT ~ i  f'" 3lfTi{I 
if@ gifT I ¥'lfiif ~ qmit ~ 

'ifnhrfc ~  lfl1T W  M ilTif ~ 

. ~  ~ ~ ~ lfl1T I ~ Oftf ~ 
t? it ;;rr;:r;n i ~ j fifo ~~ wrmJ 
~ "fmr ~  ~ ~ ~~ ~ a't Ifl1T 
~ m ~ ~ '1ft ~ if) ;;rnfi 

p ~ iff lrTffi & I ~  ~ 

~ ;;rrcrT« crT {m ~  ~ IfiT ~ 
lflfT ~ ;;rrffi ~  ~ iff ~  t flfi 
;;rT ~ ;;rrfcr if; ~ 'I1rr« 

~ i ~ '"" ~  'tty t I 
~ ~ if ~ IT 0 ifTiIT ~ 

_ ~ itqr ~ ~ '1T I 

~ ~ ~ ~ {if OfTfil i mer 
(taT t ~ ~ U" ~  WPiY IIi1 'I1;rrT 
lFJerrt ~~ ~  ~~  
~  m ~o  ~ l 
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it ~ ~ 55 t 'fIift' q1ft ~ 
rrr ~ I at ~ ~ '1111' .n m 
i ~  ~ ~ rn ~~  

ftu 'llRT P'" t Ai '(If it; ~ 
~ "",,1 lIil ~ 'Ii'vrT ~ Ai 
m ffIT ~ (, ~ ~ 
~ ~ ~ ~  

~ ~ i ~l il i ~i  

~ mim it; ~ .n 
~ ~ ~_  

~ <mr 'Ili<: IIil ~ ~ ~ ~ ~ 
~ I ~  rn ~~~  

~ Pm flll'lf ~ if ;;fi 1fA1II' 
~  \ffi il' em; ~ '>m ~ ~ 
~~~ ~~  

~ ~ flfi ~ c ~ qnn;r 

~ t I ~ f'iffi <N;;it t, mfeiT 
m;r R 'mu ;;it ~ ~ lIil;r@' m 
ffi' ~l i  ~ ~~ ~  

t ~ ~ it ~~ l~ 
FA; ~ mf.f ;fur) ~ it; ~ ~ 

~~ ~  @ ~ ~ 

ltlTm:r it; mlf rrr ffi' ~ ~ 
it'4\' ~~ i  ~~~ 

it; tUq 11M ;sit Ai ift1i'r ~ 
q:t lfi"{ ~~  ~ I ~ ~ ~ '4\' ~ 
~ ii ~ ~~ 

il ~  ~~ 'liT (\11'1' I ~  

it'tf ~ fiI; Ifiifi ~ if ~ ~ 
f.f;qr, fqr{ it ~~ w(t' t, 
~  l i ~~~ ~ 

~ ~ il  ~  t fi .n 
'I'I1l ~ ~ ffi' ~ Ifiifi -.rnA' 
.~ ~ ~ ~- i
lfit1i ftpff .n 1ft' f1m' R1If ;n1I"IT I 
~ ~-. ~ ~ IIiFl* ~ 
'If{'EllttI'II ~ ~ q\' 
~ i ~ .~ l 
.. ~~ ~ 

~ W\1i'f t' ~~  'It ~ qq 
~  1ft .. m t ~ 'fN .n 
~ .~ ~  o ~ 

~ ~  ~ lfiWi I 
Mr. DePllt,.-S)eakft: Now, I will 
have to ftrst caD. Members from the 
Opposition bec:luse there Is lOme 
time to thetr c1'edlt. Then, time per-
mitting, I will call Members from 
thia side. Shri Ramamurti. (lnter-
MtptiOl'l.!). 

Some hon. Membel'll rose-

Mr. Deputy-Speaker: This is the 
us!:al practice. If thl're ia some time 
allotted to the Opposition, that fa to 
be given to th.em. The time taken by 
the Minister is also debited to thia 
side. Please resume your .eats. 

Shri P. Ramallluru eMadural): 141'. 
Deputy-Speaker, Sir, when the MinlJ-
ter of State for HomE' Main was 
speaking, at the end of the speech, I 
found angry voices from the Conpeas 
Benches also, putting questions, be-
longing to the H&.rij3n community. It 
is a very good thmg that those aDJ'lY 
voices were rabed. 

We have been given lots of 1I.gures 
about the nI.!mber of vacancies which 
have been reserved for the Harijan 
community, this and that manner of 
things, recommendation, accepted, re-
commendations implemented and all 
that. I am not oi ~ to speak on thoae 
thing. 

15.1. lars. 

[Sma BAL RAJ KADBOB: In the Chaw] 

The fact remains that after 20 78aI'II 
of Independence, the curle 'Of untoa-
chability continues to be rampant in 
this country. Even the Report poiJdI 
out that whatever might have happen-
ed, to some extent, as far as dties are 
concerned, as far 118 villages are con-
cerned, the curse of untouchability 
continues. Why? Maybe, the untou-
chability fa banned today under the 
law. But why it is that after 20 yean 
of Independence, after passing the 
CollltitUt.ma. tala cur .. on our 1Oclet7 
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continuously exists. This is the basic 
question with which we are concerned. 

My hon. friend touched the crux of 
the point. The question is that 
this question of untouchability is 
very closely mixed up with the ques-
tion of landlordism. In this country, 
Manu who wrote that wonderful book, 
MQ//l.U Smriti., coming from the upper 
class who wanted to perpetuate the 
domhtation of the upper classes in this 
country, the land-owning class, also 
gave a halo to the domination of re-
ligious garb and wanted to have per-
petual domination of upper classes in 
the country so that they could get a 
class of people who will not revolt 
against landlord domination, that it is 
something ordained by God, that they 
have been born in that community 
because God had ordained them to be 
born in that community, and it is on 
that basis a religious halo was sought 
to be created. 

For the last 2000 years or 1500 years 
this curse has been there. How are 
we going to tackle that problem? The 
fundamental question before the 
House is as to what is the outlook 
with which we are going to tackle 
this problem. Many reformers h'ave 
been there. Gandhiji has been there. 
But even before Gandhiji there have 
been many reformers. It is to look at 
the problem from the point of ~.e  

of doing some good to the ~  

community. It is not a question of 
correcting an injustice to them. It is 
a question of doing some welfare and 
that patronising attitude towards the 
Whole problem is 'lit the root of the 
whole question today. 

I know for example, in Tamilnad, 
there was' a great reformer, Shankara, 
a great reformer, Ramanuju, and he 
was a Catholic. He said  tirat there 
could be no question Of these com-
munities as far as Vatshnavite reUgion 
is concerned. But we know their fol-
lowers later on started the same kind 
of a thing. I was a Barljan worker, 

in 1934, and I had 'lllso fought a num-
ber at cases, there was a particular 
case relating to the Parthasarthy 
temple in Madras, in Triplicane, where 
I took a case, asking some Harijoan to 
:file nomination fOr the election Of the 
trusteeship. I went to the High Court. 
Gandhiji had later on commented up-
on that case in Hari;an. That is a 
cllil'erent matter. What I want to 
point out is that th'3t time I read all 
the scriptures in order to assist the 
lawyer, Mr. T. R. Venkatarama Shas-
tri, whom I had engaged as a lawyer. 
When I read that, I found that IlS 
wonderfully' Catholic. It said th'3t if 
a Vaishnava asked another Vaishnava, 
''What is this caste?"-do you know 
the languag.e in which it is cursed? It 
is a terrible curse-

411q: .. ~  : 11(i<141IGt1'11fitul: 

AVaishnava who asks another VaiBh-
nava, ''What is this caste?" is guilty 
of committing an incest with his own 
mother. That is the way the Pa.nchra-
tram had condemned it. We know 
the followers Of VaiBhnava tod'3Y, the 
same followers of the great men, also 
practising this untouchability. Why? 
The fundamental problem which along 
with this caste problem is mixed UP 
is the class domination Of the upper 
landlord caste. Are we doing any-
thing towards that? Is just giving a 
few jobs here and there going to solve 
the problem? In the countryside 
where 95 or 99 per cent Of our Harijan 
population are living, they are land-
less labourers. As was pointed out, 
they have not been given even home-
stead during the last 20 yelll'll. We 
have not been able to give them even 
homestead security against eviction 
fram ~ homestead. When this is 
the way, how are we going to solve 
the problem of untouchability? There-
fore, thiis is a fundamental problem 
Of economI.c domination. I do not 
want to ,0 into the question at land, 
but I am just pointing it out. 
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Similarly YOU take the other ques-
tion. What is the outlook in which 
you are loolCng at the whole question? 
There is a l~  that untouchability is 
banned. But what is the number of 
prosecutions? I know, for example, 
when prohibition was sought to be en-
forced, an evil which has been there 
in the society as a result of certain 
habits-after an. this is only a babit-, 
'in order to enforce prohibition, you 
kept a separate department oand sepa-
rate officers. But here is a curse that 
is ingrained in the blood of the majo-
rity Of the Hindu community, a thing 
that has been inherited from genera-
tion to generation and from century 
to century, and in order to fight this 
curse, if you take it seriously, do you 
keep a separote department? And 
who will take the .case? The ordinary 
Sub-Inspector of Police. Will he ever 
take a case against a man who prac-
tises Wltouchability? Will he do that? 
If you were really serious about en-
forcing this, would you not have creat-
ed oa separate department and seen to 
it that that department was manned 
by Harijans who know what the pinch 
is, who know what that social eVlil is 
and who have the courage to bring to 
book any upper caste Hindu, bring 
him before the court and arraign. 
Did you do tlrat? No. Even in the 
eight Deputy Commissioners that the 
Government have appointed for Hari-
jan welfare, not even one Harijan is 
there .•• 

Bome Bon. Members: Shame, shamel 

Bini P. Bamamurtl: This is the way 
in which the whole problem is look-
ed. Not even one Harljan is there. 
What are the quali1l.catioDS of these 
people? Are they people who are 
wonderfully zealous and hopeful 01. 
finishing this untouchability? How 
are they concerned with it? Are they 
the social workers? Why should 
these :people, who have passed BOme 
examination Of the Public Service 
COIIIDllMion, be put there? How are 
theJ quallkl to dell with th!a part!-

cular problem? TIlia j,s not an ordi-
nary problem of administration. This 
is a peculiar problem concerning our 
society. It ds a social problem. Un-
less one is filled with that zeal, one 
cannot tackle that problem. There-
fore, the whole attitude towards this 
problem should change. That is the 
root of the whole question-the class 
domination and, combined with it the 
social dominatiOn that has been there. 
Unless this problem is tackled with 
a new outlook, with the zeal that this 
thing must be finished, thla cannot be 
solved. For that, you seek the co-
operation of those very people, make 
them the enforcing authority; do not 
arrogate to yourself the authority of 
enforcing this law. Unless some such 
thing is done, this is not goin&: to be 
eradicated, however much you might 
talk. I do not want to talk more 
about it because the time oat mY dispo-
sal :is very limited. 

Along with this is also the tribal 
problem which is dealt with in this 
Report. What is the tribal problem? 
The trit1al problem is also fundamen-
tally the same. Here is the Report of 
the Commission-I have not got the 
time to go into the var'ious pages-
appointed by the Government of 
India, presided over by a person no 
less thoan Mr. Dhebar, a Conil'esB 
member, a fonner President Of the 
All India Congress Committee. He 
has pointed out at innumerable places 
that the fundamental problem of the 
tribaIs is the problem of land. He 
has given instance after instance, in 
State after state, Of the depredations 
on their loands, how their lands are 
being taken away from them by con-
tractors, by moneylenders and by a 
host of other people from the plains. 
Have we sought to prevent that? Axe 
we today passing lawa, fool.proof 
lawa, which will e~e  the alienation 
of land from these tribal people to tha 
other people? No. But we say that 
we are doing welfare, and we have 
appointed commissioners, tribal COID-
miIlODC'l, th1a commlllioner aDd that 
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commissioner to do welfare. We take 
away from them their very means of 
existence and then say that we are 
doing welfare work fur them. What 
is tbis welfoare work? The fundamen-
tal question of land has not been tack-
led yet. 

1 ahall just give you only one 
iDltance from Tripura. With regard 
to Tripura, the Commissioner on the 
Scheduled Areas and Scheduled 
Tribes said: 

"At present, there is no Sche-
duled Areas in this terr'itory. The 
Chief Commissioner has suggested 
that the areas Of Kanchanpur, 
Ch'3DlDlaIlu, Amarpur and Telia-
mura bltlCks and some of the areas 
under Sadr, Belonia and Sabroom 
Sub-divisions, which are conti-
guous to Amarpur and Teliamura 
blocks and have a preponderance 
Of trlbal popuhtion may be dec-
lared Scheduled Areas .... 

Then, the Commisison has gone on to 
say: 

''The influx of displaced persons 
from Pakistan to Tripura has been 
enormous and has upset the local 
economy. It has greatly affected 
the tribals and has made the land 
problem acute. The rights of the 
tribals in land should be safe-
gulll'ded. ". 

Tb1s was written in 1956. Ten years 
have lone. During these ten years, 
there has been more influx of refugees 
and more land Of the tribals has been 
alienated from them. This is the way 
the wonderful welfare work we are 
doing, namely that we take away the 
laJld from them and then say that we 
bave appointed a commis&ioner to look 
after their welfare, and this is the way 
m which we look aftill' this questioll. 

'The fundamental problem is one 01 
the ,rowing dominatitln of the Itd.-atic-
e .aotioDa of the people from. the 

plains over these tribal people in 
these liilly areas, and because of that 
today a feeling has arisen in their 
minds that their interests are not me 
in the hands of a e,overnment in which 
the plains people dominate. That is 
why demands have grown up from 
tribal people that they must have 
complete autonomy and they must 
have their ways Of life and their eco-
nomy should not be kept under the 
domination of the people from the 
plains. Government ':Ilso had accept-
ed that position at one time. But are 
they sticking to that to-day? I have 
read the declaration made by the 
Home Ministry on 12th January, 1967 
and this is what it says: 

"Bearing in mind the geography 
and the imperative need Of secu-
rity and co-ordinated develop-
ment of this reglon as a whole, 
the Home Minister discussed with 
the AHPLC Jeaders the proposal 
that a federal structure c::Jmpos-
ed of federating units having an 
equal status, not subordinate to 
one another should provide the 
basis for this reorganmtion. 
Under the arrangement a limited 
number of essential subjects of 
common interest will be assigned 
to the regional federation leaving 
the rest of the State functions to 
the federating units which will 
have their own legislative assem-
blies and councils of Ministers 
etc ... 

The details Of the scheme In-
clud1ng subjects to be allotted to 
the regional federation will be 
worked out within six months by 
a committee in which all concern-
ed interests will be represented. ... 

The authorities had categorically dec-
lared that a committee would go Into 
the details wittrln a period of I1X 
months. But what hIlS been done' 
Six months are about to pass or are 
over already. A corderenGe was Iae14 
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just about a fortnight ago, and then 
there was a committee and then a 
sub-committee presided over by Shri 
Asoka Mehta. What were the terms 
of reference of that committee? The 
terms Of references should have 
been only to work out the 
details of such scheme. But on 
the other hand we find that 
the committee has been asked to con-
sider all possible arrangements in-
cluding the continuance of the exist-
ing arrangement. These are the won-
derful terms of reference. Therefore, 
how can the hill people and the tribal 
people have confidence in this govern-
ment, a guvernment which is capable 
of going back upon its plighted word? 
Naturally, therefore, we h-ave a revolt 
among the tribal people. This revolt 
will not stop there unless Government 
change their attitude, unless they rea-
lise this basic problem -and unless they 
ensure that their plighted word is not 
allowed to be alighted; they have got 
to stand by their plighted word, what-
ever might be the pressure that would 
be broug.ht to bear upon them by the 
people from the plains. 

We hear talks disintegration today. 
It is the policy of Government that is 
leading to greater and greater disinte-
gration of the country. Today, the 
tribal people are rising in revolt. If 
Government do not see the writing 
on the wall, the Harijans also will rise 
in revolt, as pointed out by my hon. 
friend, because they cannot tolerate 
this kind of patronising attitude. 
Therefore, I would ask Government 
to see the writing on the wall and 
change their basic policies in this 
matter. 

Shrl Bam Dhan: What about 
appointment Of Scheduled Caste Mini-
sters In West Bengal? 
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Shri S. Xavier (Tirunelveli): Mr;. 
Cllhairman, the Commissioner for Sebe..· 
duled Castes and Scheduled Tribes bas 
failed to take into consideration the· 
pitia,ble !plight of large sections of' 
Scheduled Castes and· SchedulecL 
Tribes who belong to the Christian and! 
other religions, probably on the 
erroneous impression tb'at this ques--
tinn involves a constitutional arnend-· 
ment: I. would. presently show and! 
convince the iCOncerned· Minister andl 
the House how this question does not 
at all involve any constitutional am-
endment. This . affects· 'Ii large section' 
of the Christian population and of the· 
Harijan community; It is a sort of' 
divide-and-rule policy just to take-
away the Christian community and to-
add strengtli to tbeIDndil community-
of the same caste. In fact, in my awn· 
constituency itself; I have got 75,()OOI 
voters of this community belonginJ: 
to the' Christioan· religion itself. Boo-
thiS seetitm· of the population IC8JIIIIOtL 
be ignored' at all. __ Out of about. Ii 
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,1akhs of o ~ ;the question of 75,000 
YOters is not .alll ,easy joke or a small 
,matter. It is .a !8I!rious matter, which 
ehould be taketll inOO consideration by 
CiIovernment fiDally and for all times. 

Article 15(1) of the Constitution says: 

"The State shall not discriminate 
~ i  any citizen on grounds 
only Of religion, race, caste, sex, 
place of birth or any of them." 

Article 25(1) gives right to freedom 
of faith and relig'ion. 

In the light of these solemn princi-
ples and guaI"alltees .enshrined in the 
Constitution Of India which we respect 
and regard, we should approach the 
question or problem of the scheduled 
_tes who profess the Christian reli-
gion and who form a good portion ot 
the community. 

The Scheduled Castes who are in 
Christian religion also are called or 
designated by their castes and in so-
ciety their caste is maintained. They 
are socially, economically, politically 
as backward as their own kith and kin 
Who are Hindus. They have nothing 
to do with other caste people who are 
Christians. They have everything to 
do only with their own caste people, 
who are Hindus. They live with 
their Hindu relations in the 
lame secluded or isolated locality, do 
the same profession-usually llgricul-
ture--dine with them, mingle with 
them, marry with them and feel with 
them and identi.f.v themselves with 
them in all ~ . Religion is no 
barrier between the Christian and 
Hindu Scheduled Castes. 

The Scheduled Caste Christians 
have nothing to do with the other 
caste people who belong to the Chri-
man religion. It is generally and 
erroneoualy thought that there is no 
caste in Christianity. It is true that the 
Christian religion does not recognise 
caste 1Yltem. but it stopa with rell-

gionus matters. Regarding the social 
side, or matters concerning any_ 
thing outside the religious faith,. 
the Church has nothing to do' 
and the society has its own tra-
ditional Indian ways. Even in 
Church aftairs the social customs are 
observed and it is a fact that in the 
registers forbaptlsm or marriage, 
there are columns to indicate the caste 
ot the ch.lld or spouses. Even our 
constitution aims at the classless and 
casteless society, but yet our Govern-
ment does things aocording to the ex-
isting facts and conditions of the so-
ciety. The Scheduled Castes who be-
long to the Christian religion have no 
'inter-marriage with any other caste 
people in the Christian religion. 
There is caste system practised in the 
Christi!lI1 religion and the relig'i'on 
does not interfere with this practice 
ot C'aste system among Christians. 
Religion relates purely to the spiritual 
side, while the social Or mater'ial side 
of the Ohristians is In the same man-
ner as in the case of the other people 
in the Indian society. "Christian" is 
not a caste just as "Hindu" is not a 
caste. It refers to the religious s'ide 
Of the individual. In fact, the Dack-
ward Classes Commission also have 
found these facts to be true: "we have 
discovered to our pain or sorrow that 
untouchability did obtain in the ex-
treme South among the Indian Chris-
tians and the Indian ChrIStians were 
prepared to '8Ssert in many places that 
they were still guided by caste". 

Christian Scheduled Castes have not 
become advanced. The Scheduled 
Castes ,people who have embraced 
Christian religion are as backward as 
their Hindu brethren. So it can 
never be said that the discrimJMt'lon 
against the Scheduled Castes people 
Who are Christian can be justified on 
the ground that they have become ad-
vanced. Another fact is this: It a 
member of the Scheduled Caste be-
longing to the Christian religion dec-
lares hilmelf that he has reconverted 
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himself to Hinduism, he is entitled to 
get back all the privileges that he was 
getting before he became a Christian. 
Does it mean, that, when he became 
a Christian he became advanced and 
that on his declaration that he has re-
cnnverted himself as a Hindu he lost 
his oadvancement overnight?' Is this 
not, sufficient proof to show that this 
discrimination against Christian Sche-
duled Castes is purely on the ground 
of religioIl? Concessions have been 
granted to the Christian Scheduled 
Castes and Backward Classes in the 
matter of educational scholarships, 
but this is not sufficient at oall. The 
injustice still persists and there is a 
discrimJnation perpetrated in the field 
m poli1!ics, pUiblic services, o e~ io l 

college admiss'ions and grant of fInan-
cial subsidies for the !purchase of bulls 
digging wells, building houses, etc. ' 

To cite an instance, a person has two 
:SOJlS: one is Ramaswamy, the other is 
.Joseph. Both these sons live together 
in the same hut, eat together the same 
food, sleep together on the same mat 
and work together in the same field 
and there is no dift'erence between 
the two. But see the injustice. 
Ramaswamy can contest a reserved 
seat for the legislature or the Parlia-
ment, whereas Joseph his own brother 
cannot, because he has embraced 
Christi'an religion. He is not entitled 
to equal privileges in any government 
llervi.ce, professional c'Olleges or get-
tin!! subsidies etc. 

The only dLo;quali.fix:ation .5 that he 
~  a Christian. In this discriminatory 
treabment the government ceases to 
be a secular State. Joseph should .not 
be deprived Of his privileg,e merely 
on the ground of religion. 

Scheduied Castes have been defined 
in Article 386, item (24) of our Cons-
t!tuti()III. "Scheduled Castes" meiltlUl 
sueh castes, roaces or tribes or parts of 
Or groups within such castes, races or 
tribel!l as are deemed unde-Article 

341 of the Constitution to be Schedul-
ed Castes for the purpose of this CODL 
titution. 

No mention has been made that per-
sons belonging to a parti.cular religion 
alone should be deemed Scheduled 
Castes. Article 341 (1) reads: 

"The President may with res-
pect to any State or Union Tem-
tory and where it is oa State after 
consultation with the o~e o  
thereof, by public notification, 
specify the castes, races or tribes 
or parts or or groups w'ithin castes, 
races Or tribes which shall for the 
purposes Of this Constitution be 
deemed to be Scheduled Castes 
in relation to that State or Un40n 
Territory as the case may 'be." 

The Constitution (Scheduled Castes) 
Order 1950 was issued in alccord=ce 
with Article 341 (1) of the Constitu-
tion, and there was no reference to 
any religion w'ith regard to the Sche-
duled Castes. Para 2 of this Order 
1950 e ~ thu.q: 

"Subject to provisiOns of this 
order the caste, races. or tribeS 
or parts or groups within caste or 
tribes specified in Part I, II, III 
shall in relation to the States to 
which those parts respectively 
relate be deemed to be Scheduled 
Castes so far as regards members 
thereof resident in the localities 
specified in relation to them in 
those parts tlf the Schedule." 

But, unfortunately, by an Act, 63 of 
1956, another para (3) was added to 
this Order of 1950 whiich restricts ur 
abridges the rights of the Scheduled' 
Castes mentioned in the Order of 1950 
nt1titied in accordance witlh icl~ 

341 of the Constitution. Pam (3) in-
serted by this Act reads as follows: 

''Notwithstanding anythinC co ~ 

tained in para(2) 111) person whl> 
!ProteBses a religion different from 
the ltindu or the Sikh relilioD 
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snali be deemed to be a member 
ot the Scheduled Castes." 

The Scheduled Castes were given 
epeeial protection and privileges only 
011 account of the'ir social, economic 
and !political backwardness in society. 
These privileges were not conferred 
on them because they belonged to 
Hindu or Sikh religion. Religion was 
not the consideration or criterion for 
the conferment ot privileges on the 
Scheduled Castes. 

For the modification of Scheduled 
Castes Order 1950 by Ad 63 of 1900 
by add'ing para (3), there has been no 
justification Or necessity. In fact, no 
reason has been laid down for bring-
ing a bout the modification to the 1950 
Order. This 'addition of the para S to 
this Order of 1950 has been done arbi-
trarily and with a spirit of prejudice. 

By this para (3) the d'iscriminatlon 
against members of the Schedulp.d 
Castes who are in Christian religton 
is perpetrated. How this discrimina-
tion is unj u.'lt has already been elabo-
rately stated by me. 

If the Scheduled Caste ~o le in the 
Christian religion are left out from 
the pale. of the enjoyment of the pr'i-
vileges-political, economic and 
S'Ocial-they will ever remain bar.k-
ward as they were twenty years a.-:o. 
And, the whole spirit Or the principle 
Of the Constitution and the aim of up-
lifting the down-trodden and bark-
ward sections Of the Indian soci,ety 
Will be lost, '3.5, on account of this 
discrimination, a portion of the SchE"-
duled Castes belonging to the Chris-
tian religion will be left out of the 
circle Of Scheduled Castes for whom 
the Government are giving much en-
couragement. This is against the na-
tional Interest; and our late revered 
Prime Minister, Jawaharlal Nehru 
once remarked: 

"I would !aot consider that the 
people Of India have become im-
proved or advanced even ilone 
lIingle Individual of the COIII!ltry 

is, or complains that he is back-
ward in society." 

It is a stigma to the reputation of 
the Indian nation in the outside world 
aho. It is not an impossible thing to 
cancel or remove this discrimination. 
In the interest of the nation and the 
national prestige for the whole world, 
this discrimination has to be removed. 
Only the Government should realise 
this discrimination as disgraceful, un-
fair and it can be removed quite easi-
ly. 

During the Question Hour on 8th 
June 1967, the hon. Minister for Social 
Welfare answered that no d'iscrimi-
nation is shown against the Tribes 
belonging to the Christian religlOn. 
The same policy may be followed in 
respect of the Scheduled Castes alJlo. 

16 hrs. 

It is erroneously thought that the 
removal of this discrimination im'tll-
ves amendment Of the Constitution. 
Under article 341(2), the Parliament 
may, by law, include or exclude in 
such castes specified in a notification 
under clause (1) any caste Or race or 
tribe or part or group within tiny 
caste, race or tri be, but save as af(Jre-
said a notification issued under the 
said clause shall not be varied by any 
subsequent not'ification. Para 3 of the 
1950 Order can be cancelled by an-
other Act of Parliament and the dis-
crimination removed. This does not 
involve any constitutional amendment 
at all. Only para 3 of the Order ot 
1950 introduced by an Act of Parlia-
ment has to be removed, and that C3D 
be done by another Act of Parliament. 
So, there is no question Of any amend-
ment of the Constitution at all. It ia 
an erroneous impress'ion that the re-
moval of this discrimination should 
involve a constitutional amendment. 
It is, therefore, most humbly prayed 
that this unj uat, baseless, unfair dis-
crimination shown against that portion 
of the Scheduled Ceat_ who have em-
braced ChriItian relig!.on ,.1IlI7 be 
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·ordered to be removed and justice 
. social, political and economic as laid 
·down in the Constitution may be ren-
dered and we look up to the Govern-
ment to safeguoard the mterests Of this 
.minority group also in society and we 
are sure that justice with mercy will 
be meted out to these down-trodden 
.and forsaken people. 

Mr. ChaIrman: Shri subravelu. 

'" ~ ~  ~  6-7 ~ ~ ~~ 
ffirq ~ TIfT ~  ~ ~  'fiT Wq" c ~ 

.~ ~ ~  a-;r 'fiT 'fiff ~ W'f 

iJ q"Hf ~l l!:TIfT , t:!;''ii-lt'll ~ 

it;JI<"R'liT mr ~  ~  ~ « ~ 

~ ~ ~  '1T'{ ~  ~ c ~ ~ ~ l!, 
f'fo'{ ifr ~  it 11f.m ~l RlIT ~ , 

~  ~ ~ l  : fiRmr G;;r if; 
~ ~ ~ ~~~ ~ ~ l  i iil ~ 

ontf iJ ~ ~ m:11 i~ ~ , 

fiRmT ~  iJ ~ l  ;it<; ~~ ~ I l i i -~ 

m1 iJ lIif. ~ l  ifTi'f "if; ~  ;;rT orr;r.r ~ 
~ ifT i ~ii  I 

Shri Subravelu (Mayuram): Mr. 
Chairman, I strongly share the feel-
ings of condemnation expressed by 
hon. Members for the Government's 
ineptitude and apathy in dealing with 
the problems of Scheduled Castes and 
Scheduled Tribes. Even the constitu-
tional obligations were thrown to ~ e 

winds and the reports that should 
have beer. QlSCUSSed annually were 
put in cold storage. I charge this 
governm(.nt Of deliberate mala fide 
mtentions to keep the community 
down in order to plaC'llte the caste-
minded Hindus. It is high time ~  

the gtlvernment stops masquerading as 
the bulwark Of the interests of the 
backward community and Bee that 
real soUd work is being done to up-
lift the downtrodden millions of this 
couniry. 

~  it is not a caste problem in a 
limited sense. It is a national prob-
le~ ~  wide and far-reaching im-
phcat1l:lns. If it is not settled in the 
ru;arest possible time, the Government 
Wlll have to face revolt and conflagra-
tion throughout India. 

Let Us look at the problem of land-
less labour Of this country. Most of 
the. ~ll e  do not have adequate 
faclllties even for minimum decent 
living like drinking water, latrines. 
road, housing etc. on top of this, many 
habihtions Of Harijans are located in 
lands owned by private individuals. 

The poor people who live there are 
at the mercy of the land-owners and 
practically they do not have any free-
dOm which is enjoyed by other sec-
tions in India.  This is the hUmiliating 
condition which the Government, if It 
were true to its professions, should 
have solved long ago. But We ;ftnd 
that thls caste-ridden c~  10011:-

ing reactionary Government have noll 
done anything in this regard. I -mluld 
like to say that allocation of a few 
crores Of rupees for the acquisition of 
lands for building houses for the Hari_ 
jans is not an impossible task to do. 

The '3.llocation made St> far is Very 
meagre. In this regard, I would llke 
to submit that the Government of 
Madras had appointed a commit.ee 
headed by the late Shri parameswa-
ran. The report of that committee 
was submitted long ago. The request 
made by the State Government for 
l. ~ ci l assistance to the Centre has 
not been complied with so far. I 

wish that the Central G'Overnment in 
the interest of the welfare of the 
backward peOPle there, will provide 
the necessary finance so that the State 
may go ahead with the implementa-
tion of that scheme. 

Sir, unless the sub-human social 
and economic backwardness Is rE"-
moved to some extent, we C8JIDGt 



-7619 "S;C. and -S.T. -SRAVANA T8, ~  (BAKA) Reports (M.) 17620 
advance their conditions ,in . otder 
.directions. I would like to say that 
this Government, if it is sincere and 
'honest, should implement at 'least 
Jthose recommendations that are' to be 
'found in the Report of the Commis-
.loner for Scheduled Castes and'Sche-
.duled Tribes. 

Also, the interim report submitted 
'by the Elayaperumal Cl:>mmittee hilS 
made certain recommendations and 
,jIuggestions for the removalot untou-
-cb.ability. They may also be given 
-effect to without further delay. 

The House may be interested to 
'know that the Chairman of the Com-
'mittee has got a house in Chidamba-
ram town. The social ta1:100 there '8 
SO much that 'he was not ':i·bIe to 
-occupy that hoUSe for quite some time. 
But our leader, Shri Karunanithy, 
'when we were in the Opposition, took 
up the matter, and the things were 
discussed in the Assembly and were 
.. et right. If such ds the case and pre-
dicament of a Member of Parliament 
you could well imagine the disability 
'suffered by other people due to this 
Bocial evil. 

Coming to the question of employ-
m.ent, I am sorry to S'ay that there is 
no serious attempt made to keep even 
the limited solemn promises and 
assurances given to them by the Gov-
ernment from time to time. I am 
afraid, they are using it as a sop to 
placate the people from rebelling 
;ag,ainst these inj ustices. 

I hope, earnest efforts would be 
made oat least from now onwards to 
~ ic e the evil Of untouchability 
:and to raise the standard of Harij ails 
:trom the inhuman social backward-
ness. 

In this connection, I would like the 
Centre to emulate the lead given by 
-our State in encourag"mg intercaste 
moarriages. If that could be given 
30me weight for the selection Af candi-
dates for various posts, that wiII be 
an eIlcouragement for inter-coste 

~e . Ways and meana like thiI 
can be found if onl¥ t.he will power 
to really uplift the ,backward classes, 
the real backbone of this country, it 
'there. 

With thelle words I conclude my 
speech . 

Shri P. C. Adiclum (Adoor): Sir, 
108, that is, 75 Scheduled Castes and 
33 Scheduled Tribes, is the total num-
ber of Scheduled Castes and Scht'dul-
ed Tribes Members Of this Lok Sabha. 
that is, more than one-fifth of the total 
number of Members of the Lok S!loha. 
In the report the Government says 
that reservation was made according 
to population. In strength also we 
are one-fifth of the total population Of 
India. In the Ministry there are 19 
Cabinet Ministers, 17 Mirristerg of 
State and 15 Deputy Ministers, but 
what is the share Of Harijans in the 
Ministry? 

By your five plans you have created 
millions of jobs in the Government 
services. What is our !thare in the 
Government services, I ask. You are 
filling up p\:lst after post from the Pre-
sident to the peon but you decide to 
whom they should go, even when they 
are in the pregnant stage. We have 
got men of talent, character and capa-
city, but they are in the backyard 
dust; so, nobody recognises them. 

The charms of GovernorshIp. Presl-
dentship and Vice-Presidentship are 
prerogatives  of the caste Hindus. I 
will not go into them because I have 
got only five minutes. 

The political safeguardll provided 
in the ConsHtution for providing re-
presentation Of Scheduled e~ lind 
Scheduled Tribes in Parliament and 
State Legislatures will expire in 1970. 
Since the Scheduled Castes and sche-
duled Tribes continue to be backward 
in all respects and are not in a posi-
tion to stand on their legs, it is neces-
sary that these special safeguards pro-
'vided in the COnstitution ll~o  be 
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extended for a further period of at 
least 20 years. These special safe-
guards were provided in the Consti-
tution with a view to el i ~ the 
Scheduled Castes and. S(!hedulcd 
Tribes to progress to the lev:l of the 
advanced communities. 'l.1herefore 
these special safeguards should con-
tinue till such time as they reach the 
level of the advanced .communlties. 

Further, I would request the Gov-
ernment to appoint a commission con-
sisting of Members of Parliamt:nt to 
evaluate the progress of the welfare 
schemes so far undertaken. The cem-
mission should study the impact of 
the various welfare programmes on 
the social and economic life of the 
Scheduled Castes and Sche.iul"d 
Tri.bes and should make recommenda-
tions for further improvements in the 
working of the welfare schemes. In 
this we are getting step-mother;y 
treatment. These people arEC. cOllsti-
tuting committees and in the commit-
tees also, they ,are not giving ~  re-
presentation to Scheduled ~ and 
Scheduled Tribes people even though 
they are more than 1/5th of the popu-
lation of this country. In tl-te matter 
of giving irrigation facilit'es, land, 
etc., this Government is discriminating 
them. I would request the hrm. Mini-
Iter to see that special ~e . tion is 
liven to Har'ijans, specially &-heduled 
Castes and Scheduled Tribes and Adi-
vasis so that they will be able to 
reach to the level of other communi-
ties. 

16.11 hra. 

[MR. DEPUTY-SPEAKER in the ChairJ 

8hrI Swen (Autonomous Districts): 
Mr. Deputy-Speaker, Stl", Mr. Rama-
murti has drawn the attention of the 
House to one of the most important 
Upects of the tribal problem in this 
countrY. I think, it has been a very 
fortunate coincidence that Mr. Asoka 

Mehta who heads the. Department 01 
Social. Welfare, dealing with the 
problem of tribals, the probleDJ, of 
Scheduled Castes and Scheduled Tri-
bes, also happens to .be the Chair-
man of a Committee that is currently 
engaged with this problem. Mr. 
Ramamurti has charged the Govern-
ment of Mr. Asoka Mehta as having. 
gone back On its plighted word to the 
tribals of the north-east frontier 
area. I will say, with a certain. 
amount of pain, that Mr. Ramamurti 
had not been completely wrong in 
that. On two issues of this problem, 
I can say clearly, that the Govern-
ment has gone back on its word. It 
has not kept up to the time schedule 
of six months within which it hall; 
promised to find a !;olution and to 
come to the settlemC!lt of the prob-
lem. It has not appointed the Com-
mittee to go into the details of the 
federal structure which has been pro-
posed· and which has been accepted 
by the representative organiS'ation of 
the tribal people of that area. 

The Committee which Mr. Asoka 
Mehta is heading now is not charged· 
with the task of implementing his 
propo.al and the ,'ague task of i~
ing an agreed solution gives any diS-
cernible observer in the country ~e  

impression that this Government .1S 
finamg a way of going back on Its 
plighted word. Mr. Asoka Mehta, 
Mr. Y. B. Chavan, the Home Minister 
and the Prime Minister, all these 
three, are a party to this commit-
ment, to this plighted word, to the· 
tribal people of the north east o~
tier area. The Government of India' 
as a whole is committed to this be-
cause when Mt. Y. B. Chavan made 
the announcement on the 13th J'anuary. 
he made thp. announcement. not in his' 
personal caTlacltv ~ the Home Minis-
ter. but 0" behalf of the Gove-rnment. 
of Indl.a. Yet; r would stU! gi'1 
them the heneftt' of a cdoubt and 
would stl11' not withdraw my conft-



~e .  iD them c el~el  because 
they tell us. and we would believe 
them, that they are asking for a 
little time till the 31st August. 

I think Mr. Asoka Mehta, as the 
Chairman of the Committee, will 
come with some kind of a report or 
a recommendation on this problem. 
If his report or his recommendation 
measures upto what the Government 
is committed to the tribal people, he 
will have done a very great service 
not only to the tribal people but to 
his Government and also to the cause 
of the nation as a whole. 

Now before this House, again and 
again, almost every time, we arc seiz-
ed with some kind of development or 
another that takes place either in the 
Naga Hills or in the Mizo Hills. The 
Naga Hills and the Mizo Hills .... 

Shri C. M. Kedaria: On a point of 
order. The han. Member Is refcerring 
to a matter which is not related to 
the Report of the Commissioner for 
Scheduled Castes and Scheduled Tri-
bes. This is a matter which is outside 
the scope of this Report. 

Mr. Deputy-Speaker: I see that. 
But the particular area from. where 
he comes is equally important. He 
has his own time. Let him finish it. 
Only five minutes are left. He may 
develop his point. 

Shrl Swen: I say that almost 
every day this House is exercised 
over one development Or another in 
the Naga Hills or the Mizo Hills 
which form a part of this tribal belt 
in this strategic and sensitive 
part of our country. Now we 
are all anxious that the un-
happy trends, the dangerous trends, 
that are taking place in Nagaland and 
the Mizo Hills today should be rever1l-
ed in the interelt of thill country. 
As far as I am CQIlcerned and the 
organisation that I e ~l  I have 
stated this once and let me take thla 
opportunity to repeat it I request 

Mr. Asoka Mehta to duly collvey this 
to hi,g Government. It they take the 
right step, if they keep the confidence 
of the tribal people, if they stand 
I>y the plighted word, we shall Ie>-
with ~  to the last mile in order 
to see that the ~ l people are an 
imp0rtant and integral part of this 
nation and that this nation growl 
from strength to strength. There are 
so many thing;; which can be done in 
that part of thi! country, but what is 
important now is that the trend 
should be reversed, and the trend can 
be rev'Cl"sed only when the Govern-
ment knows how to win and keep 
the confidence of these people. If 
you go to the root rnuse of the prob-
lem in Nagaland or in the Mizo HilI, 
you would find that it originated 
from the crisis of confidence; first, 
the loss of confidence in the State 
Government ot ASSn! and then the 
l"ss of confidence in the Government 
of India its('lf. I say this tor the 
inforamtion of this House that If the 
Government of Indil!l had been quick, 
if the Government of India had read 
tho wri: ings on the wall in 1952-53 
and if they had gone the way, the 
distance, they have gone nOw to meet 
the political aspirations of the Naga 
people, you would not have the Naga 
probl'IDl today. I say this ,that if 
the Governm'ent of India had heeded 
the voice of the Mizo people in 1962 
when 78 per cent of them yotOO In 
favour of a s!'paratp State for the 
hill peoplf' in that part of the country, 
you would not have the Mizo situa-
tion that you have today. Therefore, 
both for the Naga situation and for 
the Mizo situation, I put the blame 
squarely at the doors of the Govem-
mf'nt of India. But I do not wish to 
belabour this mistake that you m'ade 
in the past. It is nOW for you to try 
to rectify the mistake, and the only 
way by which this Government can 
do that is bv ee i ~ its word. We 
are not asking you to perform mira-
cles. We know the problems of tht. 
, country; we know your lImtta:tloJII, .. 
indlvidualll and as members or ~  
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Goernment. Every day we see the 
spectacle of this country, a discon-
1:ertina spectacle of deterioration in 
different spheres in this country. But 
there is one thing which this Govern-
ment can do and that is, to create 
confidence in the minds of the peo-
ple. Today you have given a word 
to the tribal people of North-East 
area. It has not measured upto the 
aspirations of the people. But your 
word is being watched keenly not 
only by the people who will be direct-
ly affected, the people in the hill 
districts of Assam, today, but the 
word is also being watched by the 
people in NEF A, the word is being 
",atched by the Naga hostiles, the 
wprci is being watched by the mem-
pel'S of the Mizo National Front. U 
they keep their word, the people will 
think that here is a Govemment which 
can be ~P.  and those who are 
with them, loyal to them, and ready 
to co-operate with them will have 
their hands strengthened, and those 
who have gone the wrong way, the 
way of the rebellion will have second 
thoughts about it. But if they go 
back on their word today, they will 
never win back those who have gone 
the way of the rebellion, and even 
o~e who today believe in them will 
start disbelieving in them and noth-
ing else that t.hey will say hereafter 
will ever be believed by those people. 

If there is anything which will 
tear this country to pieces, it is the 
loss of confidence, it is the crisis of 
confidence. I appeal to Shri Asok'a 
Mehta not only in his capacity as 
Minister in charge of the welfare of 
the tribal people, but in his capacity 
8.' chairman of the special committee. 
There are many i ~ which can be 
said about Tribal welfare, but I take 
this opportunity to highlight this 
problem and take the CUe from my 
bon. friend Shri P. Ramamurti; I am 
lI"ateful to him; he has done a great 
. HJ'V1Ce to th1II House and to thiI 

nation by rals1ng this question. Sbzt 
Asaka Mehta as chairman of thia 
committee, alao has a special dutT 
in this regard. 
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Shrl JJhaljibhai Parmar (Dohad): 
Mr. Deputy-Speker, I rise before the 
House for the first time. This is my 
maiden speech. I am the Member 
for the Dohad Scheduled Tribes 
parliamentary constituency, Gujarat 

State. 

I have to submit the following 
suggestions through yOU to the Minis-
,>ter of Social Welfare for considera-
,tion and immediate implementation. 
After going through the Report of 

the Commissioner for Scbeduled 
Castes and Scheduled Tribes for 1961, 
1962 and 1963, it is found that the 
nwnber ot cases registered under the 
Untouchability (Oftences) Act, 11155 is 
more in the State of Gujarat than 
in other States. They are respective-
ly 87, .s9 and 72 during these years 
while the number of persons convict-
ed is 16, 17 and 26 respectively dur-
109 the same period. This shows 
that there is more criminal element 
in the mmds of the caste-Hindus. Ii 
is good that the Untouchability (Off-
ences) Act is made cognisable. It is 
thus obvious that a large number of 
persons prosecuted is acquitted due to 
some reason or the other. It may be 
mostly due to lack of moral courage 
on the part of the Harijans as they 
are socially timid 'and backward, as 
they have been suffering from social 
disabil'ities for the last thousands of 
years. They are also much frighten-
ed due to the high-handedness of the 
<:aste Hindus as they are economically 
dependent on them for their day to 
day livelihood in the country in 
general and in rural areas in parti-
cular. I suggest that they should be 
given sufficient lands for agriculture 
and more jobs also. 

In order to enable them to lead a 
dignified life, inter-caste marriages 
amongst caste Hindus and Harijans 
should be encouraged by performing 
such ceremonies in public and arrang-
ing receptions for them and granting 
special privileges to the children of 
such couples. The officers of the 
backward classes and social welfare 
department must do some intensive 
work in the removal of untouchability 
at least in five selected villages of 
each taluka of each district to set an 
example for ,the rest of the vUlages 
of the district. The officers must pay 
frequent visits to these villages and 
keep a Vigilant eye on the progre9& 

of theWOl'k. 
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Constant contact of the caste-Hindu 
village leaders by officers arld persua-
!live methods are necessary to eradi-
'eate this evil of untouchability. Co-
operation of officers of all departments 
must be taken from top to bottom to 
help solve this problem. 

The voluntary agencies working for 
the removal of untouchability must 
lee and evaluate the progress made 
in this sphere quarterly, six-monthly 
and yearly. and should suggest 
to Government proper ways and 
. means where necessary. 

The officers of the backward classes 
and social welfare departments must 
possess missionary zeal and vigour, so 
that they can be really helpful in 
solving the problem of untouchability. 
They must put heart and soul toge-
ther to eradicate evil of untoucha-
bility. 

The officers and the propaganda 
workers should first take the initia-
'tive in solving the problems of fetch-
ing of water from village public wells 
and private wells, tanks and taps. 
The Harijans should be encouraged to 
do so in their presence wherever 
necessary. 

The Harijan weeks celebrated year-
ly must be observed in their true 
'spirit. It must not be a shadow but 
II substance. Common tea parties and 
,dinners should be arranged particu-
larly in bhangi localities as bhangis 
are the lowest stftlta of the Hindu 
sama;. In Gujarat the bhangis are 
. called 

i.e. untouchables among,untouchables, 
'This internal untouchability amongst 
the Harijans must also go, as I have 
found in many places of Gujarat that 
the bhangis cannot exercise their 
rights of even fetching water from the 
wells situated in Vankar and Chamar 
localities. This is quite pitiable and 
intolerable alsO. 

In Gujarat, in the Mehsana and 
Kaira diStricts untouchability II!aIIists 

in its wild and brutal form where ~i
inns are harassed and troubled like 
anything, This means that still much 
requires to be done in the removal of 
untouchability. I appeal to the 
Minister of Social Welfare to stimu-
late and activise the officers of the 
various departments and particularly 
the backward classes and social wel-
d'are departments to deal with the 
problems very seriously and he should 
ask them to eradicate this evil totally 
within a period of at least ten years 
to come. I thus propose that the 
time limit for reservation of seats for 
them in the State and Cenral legis-
latures be in('I'p.ascd for a term of 
the next ten years. 

The M.Ps. and MLAlo and offl<:ers of 
various states may be appealed to 
rear up Harijan children particularly 
bhangis in their familities as far as 
possible to set an example that un-
touchability is totally eradicated and 
thus this curse must go. 

It should be made a condition pre-
cedent before granting a licence to 
any hotel-keeper Or restaurant-owner 
that they are bound to employ one or 
two Harijans, particularly bhangu 
wherever possible to cook and serve 
food: t.o the customers, 90 that we 
may be able to fulfil the dream of 
Mahatma Gandhi and Thakkar Bapa 
in eradication of untouchability. 

Now I come to the Adivalli prob-
lem, The following are s()me of my 
suggestions regarding the amelora-
tion of thp. conditiOn of the scheduled 
tribes people. 

At least one agrieultural-bias Ash-
ram school should be opened for Im-
parting primary education to schedul-
ed tribe children in every tribal 

block. 

There should be at least one agri-
cultural-bias school In each tribal 
block for secondary stale of educa-
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tton for scheduled tribe children as 
the hunger :for eduaction amongst 
the Adivasis pupils IS now increasing 
day by day. 

The recurring and oon-recurnng 
grants paid to voluntary agencies 
sponsonng these ashram schools must 
be cent per cent for the next 10 to 
20 years. 

In thickly o l ~  districts o~ 

Adivasis there should be at least one 
or two technical and industrial-bias 
schools at the district level, so that 
the problem of the educated unem-
ployed ~ be solved to some extent. 

There should be at least one Gov-
ernment backward classes hostel for 
~  and one for girls at the district 
level for college education as the pro-
gress made 80 far in this sphere IS 
below the mark. 

Oil pumps should be provided at 
half the cost price to each Adivaai 
cultivator who possesses an irrigation 
well and who has at least 8 to 10 
acres of land. 

Lastly I want to say that the bene-
fits conferred on the Harijans and 
Adivasis should be continued till 
they come up to the proper standard. 

I am thankful to you for giving me 
this opportunity to speak on this 
subject. 

Mr. Deputy-Speaker: Shri Kartik 
Oraon-two minutes. You promised 
you would take only that much. I 
have to call the Minister afterwards. 

Shrl Kartlk Orao.. (Lohardaga): 
Because there is no time, I can hardly 
start speaking. I would like to ap-
peal to the government .. ,. I,InteM'1LP-
tiona.) 

Mr. Deputy-Speaker: You do not 
want to listen? I expect the Minis-
ter to give • comprehensive reply to 
the debates which went on for a long 
time •••• (1IlNn'1iptioM.) 

'" WI"{ Q'f: ~ ~  ~~ 
ZTl;r ~ ~ 

.:It"'" .... ~  ~~ 
~~  it Sl'fmlf ~ ~ fiti 'i'ij' if; 
~ ~ . 'I'i "I"'\'( ~ i  ;;rnr 1 ~ i ~  

~ ~ i ~ ~i  <n: itiI'nr or"tlT'f 
ifi't il'r.r.t 'fiT ~ ~~ 1 

~ ~ ~  it ~i  Sl'fmlf 

~~ ~~  

.:it ~ '(1'f: J;fT['{ mtr ~  ~ 

~ - ~  ~  ~  iPf ~i  ~  ~ ifTiti-

~ i i~ ~ 1 

.:it P ~~  ~ ~  

~ iflrfl' ~ fiti ~i  ~~ ~ 
~  i ~ I 1T;r ~  ~ ~ ~  ~ .  if; 

~ ~ ihr fir.1fT t it't SH'crTlf I!'iT 
if!fT iim ? 

Mr. Deputy-Speaker: Already the 
Speaker has announced that we must 
close this discussion at 5 o'clock be-
cause tomorrow some important de-
bate is to take place and at 5 o'clock 
We have to take UD the food debate. 

.:it ~......  it i i~ 

'Ill if ~  ~-  ~ ~ fiti ~  

~ ifJrit :ori1f 1 ~ ~ ~ if ~ it fri: 
~ ~ ~i  f<'!i\' .. .~ j I: 

.:It .." ~ : mtr IJ'rhr rir.t\-
~ ~ ~i~ Ifi'{ ~ I mtr. 

~ ~~ ~  ~ l  

~ l 
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. ~~ ~ i  

qr;f !WiT lffiIi<f "{vT ~ qrq- ~~ ~ 

~ ~ ~ I ~~ ~ !WiT ~~ ~ 

W ~  ~ ~ ",AT ~ 

Hr. Deputy-Speaker: I will put it 
~o the House. As there is general 
feeling that more time should be pro-
'tided, we may extent the time and 
the Minister can reply tomorrow. 

'!'he Mbrlster 01 Parliamentary 
Affairs and Communcations (Dr. 
Bam Subhag Singh): The time may 
be extended by one hour and the 
Irfinister can reply after that; he may 
take half an hour .... (InteTTUptioTl&.) 

Mr. Deputy-Speaker: It is the last 
week of the session. 

Shri Vidya Dhar BaJpai: If you ex-
tended the time ,by two hours, I want 
only two minutes; if it is extended 
by one hour, I will take only one 
minute. 

S'brl N. reekantan Nair (Qullon): 
Do we take up the food debate at 
I o'clock today. That position was 
not maoe clear. 

Mr. Deputy-peaker: That will be 
taken up as scheduled 'at 5 o'clock. 
The Mizoister would reply tomorrow, 
as I have stated already. Shri Oraon 
» not here. Sbr! Shankaranand may 
speak ... (InterruptiOn&.) 

8IU'I B. Sbank&raIIIUUI: (Chikodi): 
sa .... 
AD Ilea. M.aber: Mr. Oraon haa 

ea.'Ue. 

Hr. Deputy-Speaker: All people 
mouted when he began. Then, when 
1 looked for him, he waa not in hill 
leat. I have called another han. Mem-
ber now. How can I change the order 
MW. I will eall him afterwards. 

Shri B. ShukarlUllUld: I 'am very, 
sorry at the way the Scheduled Caste" 
and tribes are treated even after' 
twenty years of Independence. 
When I came to this House, and when 
I llstened to the President's Address, 
I could not see a word from his 
mouth about the untouchables. The 
Scheduled Castes and Scheduled 
Tribes form the bulk of the popula-
tion of this country, o i ~ to 100 
million. It is onefifth of t.l· total 
population of India. And yet. what do· 
We find in this House here'! (Inter-
rUPtion) The Members opposite are· 
not even so charitable to listen to the 
debate on the Scheduled Castes and 
Scheduled Tribes. This is the way the-
things are going on here in this House. 

Mr. Deputy-Speaker, Sir, I am 
sorry to find here that none of the 
speakers who have lent thought to 
this problem has tried to approach 
this problem in a right way, because 
the very approach to this problem is 
not only the economic uplift -of the 
Scheduled! Castes. It is not 'So. The 
problem is that it is a problem of 
Castes. Unless Caste is eradicated, un-
touchability will not go. Under arti-
cle 17 of the Constitution, untouchabi-
lity is abolished. Its practice should 
be abandoned. 

The fundamental right has been 
given. Still, I am pained to notice 
that the leaders of the Opposition par-
ties are never found present during'· 
this debate, who are the champions of 
fundamental rights and everything. If" 
they go through this report, they will 
notice that untouchabillty is still prac-
tised in the most serious way. Apart 
from other practice, I shall mention 
_ from Chapter OI of this report some 
of the wonderful ways In which un-
touchability is being practi.ted In sen-
ral parts of the country. 

In Andhra Pradesh, the Scheduloo' 
Caste students are made to sit separa-
tely In school.. The SCheduled Castei-. 
are not allowed to wear dhotiea belOlr 
their knees. Slmme. to those people. 
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Shri TeDIleti Viswanatham (Visa-
khapatnam): Who is the Commis-
sioner who has written this sentence 
about Audhra Pradesh? 

Shri B. Shankaranand: I am reading 
from the CommissIOners r.eport. 

Mr. Deputy-Speaker: He is reading 
from a published document. The hon. 
Member can find out. 

Shri Tenneti Viswanatham: I do 
not object to what he is reading. I 
just wanted to know the name of the 
Commissioner who has written that 
report. (Interruption). 

Shrl B. Shankaraoand: In Andhra 
Pradesh, the Scheduled Castes are not 
allowed to go through the village wea-
ring their shoes or chappals. In Guja-
rat, the untouchability is practised in 
schoo!s in the use of drinking water. 
Then, in Jammu and Kashmir, in some 
hostels attached to schools and colle-
ges, the Scheduled Caste students are 
discriminated against the use of com-
mon rooms and kitchens. The SChedul-
ed Castes are asked to sit on separate 
benches in tea shops. In Madras .... 
(Interruption) In Madras, in ccrtam 
cases. the Scheduled Castes are not 
allowed to carry dead bodies though 
caste Hindu strees; to wear shoes 
while walking through village 
: streets. The Scheduled Castes are not 
allowed to use bands in ma.-riage 
ceremonies. In Mysore, in certain 
parts, the Scheduled Castes wear-
ing chappals are not allowed to walk 
in the streets. The Scheduled Castes 
are not allowed to take ou ~ r.,arriage 
processions or go on horse-back 
through the streets which are inha-
bited by the caste lflndus. In Madhya 
Pradesh, the Scheduled Caste bride-
groom is not allowed to use 
the turban or turra; Band music 
is not allowed to be played at the time 
of marriage amo.ng the SchedUled 
-Castes. Their womenfolk are denied 
wearing bangles and other ornaments 
made of silver.-The Scheduled Castes 
-are not allowed to ride a horse or use 
: the lloc -~ l  as a means of trans-

~ 

port. There the Scheduled Caste e~
bers 01 the "illalte panchayats )u8Jlot 
allowed to sit on chairs or cots used 
by others. The Scheduled Caste' tea-
cher is not allowed to teach student. 
in Ii public school. 

All this has been there while mak-
in,; t:1e Constitution. Now, the Consti-
tution also sets a time-limit there ii 
the law up to 26-1-1970. That is the 
time limit fixed for the uplift of the 
Scheduled Castes. Can we expect this 
thing to be done, can we uplift 
these peopw, by this time? If not, what 
are the reasons? Is untouchability 
responsible, because the Sche.iuled 
Castes are practising it,. It is bel'ause 
the lion-Scheduled Castes are practis-
ing it. What are the reasons? What 
are the reasons fOr this untouchability 
taking place? 

It is no use blaming the Govern-
ment. I ask the members of the other 
political parties, what have they done? 
The champions of fundamental rights 
are absent today; they have been ab-
sent throughout the debate on sche-
dUled castes. They are very happy 
to criticise the Government, but what 
are they doin? What is the. policy of 
their parties? What measures . and 
plans have they? I was happy to hear 
Mr. Ramamurti, but he wonderfully' 
twiste:l. the facts and spoke of the 
war between class and class. He did 
not talk a word 'about caste. If iaw 
is not going to help ~ o e the sehe-
duled castes, if religion is not going 
to help them, the question before 
the scheduled castes will -be whether' 
"to be or not to be." This is a very 
serious question to be considered. 

Mr. Deputy-Speaker: 
.conclude now. 

He should 

Shri B. Shankaranand: I am conCJuc:L 
ing. Today the Scheduled Castes nea-
pIe remember the words of Dr . .AIDbe-
dkllr and Mahatma Gandhi. Babasilheb . 
saiei ''9p.lyYQU h&ve to.try ,.ar your' 
progress and emancipation" IIDd Gan •. 
dhiji laiQ "Othel'll can do the uplift of, 
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the Harijans." There was a time when 
Gandhiii and Babasaheb were maktng 
every Indian think about ~e unfor-' 
tunate people. After that, every'hing 
is calm and auiet. ThE'y are left to 
-their own. 

Sir, this is not a question to be solv-
ed by the Government alone or by cer-
tain persons alone. This has to be 
solved by all. There are certain per-
sons who think that Hindu society is 
going to be disintegrated. 

Mr. Deputy-Speaker: He ~ o l  

'conclude now. 

Shri B. Shankaranand: Yes, Sir. I 
warn those who are concerned about 
the disintegration of Hindu society. 
They do not want to go to the root 
cause. I appeal to the hon. members 
opposite: Please do not criticise the 
Government. Of course, Govern-
ment have their failures. All tbese 
'20 years, how many Scheduled C:lste 
Governors have been apPointed? 
How many scheduled caste ambass8-
~o  or diplomats do we have? 

Mr. Deputy-Speaker: He should 
conclude now. 

Shri Oraon. 

Shrl Kartik Oraon (Lohlirdaga): 
Sir .... (Interruptions) 

~~.-  ~ ~  : ~ 

~  oro l ~ 'l'r ~~ on:: il'r.r.t iff 
~ flfflm ? 

~ ~  l ~  l ~  ~ 

oo;;r ~ f1t;ftrr I 

~ m, ~  l ~ ~~~  it 
~ ~ 'lWfT ~  ~ r..; 'f!fT ~ rrrJf 
f<m: if i ? '. 
Mr. Deputy-speaker: The time 

has been extended. Everybody will 
be accommodated tomorrow, not 
now. 

1848 (Ai) LSD-9. 

Shri Kartik Oraon: The prcblem 
of scheduled castes has been in my 
mind for the last 20 years. If we 
really want to mow the problem of 
the tribes, which we have never done 
so far, We must first accept the tri-
bes as a religion of their own-the 
tribal religion which is called ani-
mism. This has been clearly defined 
in the 1911 census report by the 
British authors, untempered by any 
pOlitical forces. At that time the 
Tribes were called Backward Trlbes 
and those who were converted were 
called Christians. According to the 
Government of India Act of 1935 the 
Tribes were called Backward Tribes 
and converts were called Indian 
Christians. According to the defind-
tion given, an Indian Christian is a 
person who professes any form of 
Christian religion but is not a Euro-
pean or an Anglo-Indi'an. These 
Indian Christians had separate rep-
resentation in the Council of States, 
in the Federal Assembly and all the 
Assemblies of the States. But the 
pOOr adivasis had no place at any 
time anywhere. The Tribal converts 
have always been dissociated from 
the Tribes. They have always been 
identified before independence as 
Indian Christians. 

It would be not  only against the 
provisions of the Constituton hut It 
would also be repugnant to the let-
ter and spirit of the Constitution, 
articles 341 and 342, for the r.:lUOW-
ing reasons. The Constitution came 
into being in 1950. But the Indian 
Christians still continue to hold the 
reserved seats meant for Indian 
Christians up to 1952 thereby accep-
ting that they are separate from the 
!BIackward Tribes. Still they main-
tain that they are Indian Christians, 
and there is nothing in the Constitu-
tion to suggest that after the cessa-
tion of the privileges meant for 
Indian Christians and MuslimS they 
will merge in the provisions of the 
Constitution for c ~ l~ CaBte8 
and Scheduled Tribes. Then ~ 
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there is no subsequent notification 
issued by the Government to the • 
effect that after the cessation of the 
privileges the Scheduled Castes and 
Scheduled Tribes will have a ,better 
status. On the contrary, there is 
evidence to prove that the Constitu-
tion did not embrace the Indian 
Christians in its articles 341 and 342. 
The Government of Orissa have 
issued a notification in wh.ich they 
have said-this notification WIUI 
issued in 1950-

"A person belonging to a 
Scheduled Tribe' but not pro-
fessing tribal religion will not 
be treated as a member of the 
tribe but treated as a member of 
'other backward classes'. He will 
not however be treated ns a 
member of 'other backward 
classes, if he has socially, edu-
cationally or economically 
attained a degree of advance-
ment which, in the opinion of the 
Government, does not entitle 
him to any protection to which 
backward classes are eligibll' 
under the Constitution" 

The Government of Bihar has a 
certain policy. In response to a Jet-
ter from one leader from Kanpur to 
the Prime Minister, Shri Jawaharlal 
Nehru, a reply was sent by the Edu-
cation Department in which it was 
said that from the name cited in the 
letter it appeared that he was a 
Christian. The Government of Bihar 
does not recognise Christians as edu-
cationally backward and therefore it 
was said: "It is, therefore, regretted 
that they will not be given any 
scholarship." In the case of diEt. ibu-
tion of scholarshlp the Kerala Gov-
ernment S'ays: "Scheduled Tribes and 
converts therefrom" thereby saying 
that Scheduled Tribes are different 
and converts are di1ferent. 

According to a rnorandum, from 
Catholic Association of South Canara 
addressed to the Chairman, Back-
ward Classes Commission headed by 
Acharya Kaka K81elkar: 

"Catholic Association of South· 
Canara in Mangalore opines that 
converts from Scheduled Tr;.bes 
may be recognised as belonging 
to Backward ClasseR". 

It means they were not recognised 
as Backward Class and they wanted 
at least to be recognised as Back-
ward Classes. According to Religi-
on and Society written by Dr. A. C. 
Bouquet: 

"Close relation of religion to 
social heritage of the person. 
]lirofessing it, is well described 
by Dr. A. C. Bouquet in these 
words, 'to p'ass from one religion 
to another has come to mean to 
Bever one's connections with the 
entire adjustment of life and the 
entire way of living into wh.ich 
one has been born' and intI) 
which therefore, one fits by tra-
dition." Religion in such cir-
cusmtances J:s much more than 
a belief or a theory superim-
posed upon 8 neutral system of 
social life. It is actually a ao-
cial system and to abandon it, 
is to . ostracise oneself from all 
other members of ones cultural 
group." 

So. it is clear that it has made 8c 
clear distinction. The moment one-
is converted from the Scheduled' 
Tribes to Christianity he suffers nO' 
disadvantages, but if he is a member 
of the Scheduled Caste, if he is cOn-
verted to Christianity, he ceases to-
get any of the concessions meants 
for the Scheduled Castes. Similarly,. 
there are certain other contraditionl. 
Suppose a scheduled Tribe Hio:lda is 
converted to Islam. What will he 
be called? Not Muslim tribe nor 
Muslim Hindu. Or, suppose a Hindu 
is converted to Christianity; he will 
be called Christian 'and not Christian 
Hindu. SimUarly, therefore, if a 
Scheduled Tribe is converted inD 
Christianity, he should be called. 
Christian and not Tribal ChrlstllllL 
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These are some of the difficulties 
we are facing. It is well-known 
that the Scheduled Tribes who are. 
converted to Christianity are educa-
tionally very much advance today. 
The ratio of educated people among 
them is 1 per 150 whereas in the 
case of other tribes it is 1 for every 
30,000. Yet, those who have con-
verted tv Christianity is clubbed 
with other tribes for the purpose of 
reservation. Here I want to point 
out that there are double standards 
for solving similar problems. In the 
case of Scheduled Qastes, the mo-
ment one is converted to Christianity 
or, for that purpose, any other reli-
gion, he is no longer entitled to 
the privileges meant fOr the Schedu-
led Castes. But, in the case of 
Scheduled Tribes, there is no such 
restriction or condition, with the re-
sult that today even though the Tri-
bal Christians constitute only 10 per 
cent and the others 90 per cent., what 
is the fate of these 90 per cent 
people? What about their welfare? 
90 per cent of the money given by 
the government is being taken bY 
these converted Christians and only 
10 per cent is given to the 90 per 
cent of the tribes for whom the go-
vernment is supposed to extend 
these privileges. 

Here I would like to point out 
that according to one authority out 
of the entire amount that is distri-
buted in the form of scholarships to 
the Scheduled Tribes, the distribu-
tion is not in proportion to the po-
pulation of tribes. A lion's share of 
the money is taken by the Christian 
Tribes. In Assam there are 20 000 
other tribals and 7, lakhs Christian 
trlbals. B.s. 17 l'akhs worth of scho-
larship. are taken by them. In 
Madhya Pradesh for 66 lakhs what 
is the scholarship? Rs, 5 lakhs. 
Again, in Bihar for 42 lakhs the 
scholarship is B.s. 18 lakhs. This is 
what I want to point out. Wherever 
there is more representation of 
Christians, the scholarship amount is 
being doubled or trebled. They are 

the master of everything. They can 
get everything Now, supposing all 
the Scheduled Tribes are converted 
to Christianity, would there be any 
provision for giving conceSSions to 
the Scheduled Tribes in the country! 

Mr. Deputy-Speaker: 
conclude now. 

He shOuld 

Shri Karlik OraoD: BeC'au5e the 
,Qhristian Tribes are pennitted to 
enjoy the privileges meant for the 
Scheduled Tribes, the tribes are 
being exploited and they are suffer-
inlt A major portion of the money 
allotted for scholarships and other 
purposes exclusively for the Sche 
duled Tribes are taken away by the 
Christian Tribes who constitute a 
small minority of the Scheduled 
Tribes, 

16.59 hn. 

[MR. SPEAKER in the Chair]. 

This is not at all fair. The mem-
bers of the Scheduled Tribes should 
be entitled to get all the concessions 
and privileges meant for them; they 
should not be allowed to be taken 
away by people who are converted 
to Christianity. That is what they 
are going to say. 

17 hrII. 

My point is that they have alreadY 
violated the proviSions of article 46 
where it says:-

"The State shall promote with 
special care the educational and 
economic interests of the weaker 
sections of the people, and in 
particular, of the Scheduled 
Castes and Scheduled Tribes, 
and shall protect them from 
social injustice and alI fonn. of 
exploitation." 

I want to knaw in what way 
Government has done this. 

the 
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Mr. Speaker: Now it is 5 o'clock. 
We have to take up the food debate 
now. 

Shri Karlik Oraon: Only one dug-
gestion. 

Let there be a standing Parlia-
mentary Commission Or Committee 
set up on a statutory footing with 
the fOllowing functions:-

To examine every year thoroug-
ly the action taken Or pro-
posed to be taken as well as 
the various  replies or expla-
nations given by the Gov-
ernment on the recommen-
dations and suggestions con-
tained for Scheduled Castes 
and Scheduled Tribes and 
to prepare a report thereon 
to be presented to Parli'a-
ment for approval and ac-
tion. 

To examine thoroughly ~ a:tion 
taken or st ill to be taken as 
well as the explanations 
given hy the Government on 
the e~o e io l e

tions of the following Com-
mittees jCommissions:_ 

The Report of the Backward 
lCll\Sses Commission. 

Recommendations or proposalJ 
made in the Fourth Five 
Year Plan so far in regard 
to the welfare of Backward 
l e~. 

Report of the Study Team on 
Social Welfare and Welfa!re 
of Backward classes 
(19591. 

48th Report of the Estimates 
Committee (2nd Lok 
Sabha) on Scheduled 
Castes and Scheduled 
Tribes 0958-591. 

Report of the Study Group on 
the Welfare of the Weaker 
Sections of the village 
community (1961) J. P. 
Report. 

The Dhebar Commission's Re-
port on Scheduled Areas 
and Scheduled Tribes 
(1960-61). 

Bhargava Committee Report 
on Co-operative Develop-
ment for Backward classes 
(1962) . 

Elwin Committee's Report 
on Tribal Development. 

The Untouchability Committee's 
Report (To be publi3hed). 

The Report of Ihe Seminar on 
Employment and Training 
for Scheduled Castes and 
Schedu led Tribf!s 1964 
(V.K.R.V. Rao Report). 

Any other similar relevant re-
ports. 

To investigate into matters of 
serious complaints of dis-
crimination in various fields 
and organisations on a regu-
lar basis with regard to rec· 
ruitment, promotion and re-
servations in all Government 
offices and undertakings. 

To recommend to Parliament ne-
cessary legislative and other 
measures for implementing 
constitutional provisions for 
Scheduled Castes and sche-
duled Tribes. 

To advise and assist the Attor-
ney General in judicial mat. 
tel's concerning Scheduled 
Castes and Scheduled Tribes. 

The Commissioner for Scheduled 
Castes and Scheduled Tribes should 
be made fully independent and must 
have his own organisation and his 
own representatives in all States and 
he should report direct to the Pre-
sident. There should be one Policy 
and Enforcement Officer posted in 
each of the Government departments 
and under the direct control alld 
guidance of the Commissioner. 
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There should be a seplarate ministry 
for the welfare Of Scheduled Castes 
and Scheduled Tribes and other back-
ward classes having three separa.te 
wings under it. This ministry will deal 
with all matters including education, 
service and other policy matters con-
cerniag .Scheduled Castes and Sche-
duled Tribes and other backward 
. classes. 

The present departmental orgallisa-
tion of the Director GeenraJ of Back-
ward Classes Welfare should be reor-
ganised as necessary after effecting the 
above changes in the whole organisa-
tional pattern. 

As the progfl'ss with e~ i to the 
Scheduled Castes and Scheduled 
Tribes has beC'n foar frOm satidactory, 
the Government should consider and 
take serious action to extend the 
period of reservations for another 20 
years and should zealously watch the 
progress in respect. of 1hese two 
classcs. 

The S'aid Parliamentary Committeei 
Commission should be immediately 
urged to study the exact position of 
progress of Scheduled Castes and 
Scheduled Tribes and other back-
ward classes and should submit the 
report by July, 1968 so that the Gov-
ernment know where they stand with 
regard to the Scheduled Castes and 
Scheduled Tribes. 

Shrl Sadhu Ram TOSC-

Mr Speaker: We are starting the 
tfood debate now. It is past 5.0' 
clock. 

1'7.0.. hrB. 

MOTION RE: FOOD SITUATION 
IN THE COUNTRY 

TIle MJ.ni1Iter of ~ In the MlDJ8-
try of Food, Agrlealture, COIIlIIlllllity 
DeVelopm_t &DI'l CooperatI_ (Shri 
ADDUIIdb 8111ade>: Sir, I beg to 
move: 

"That the Food SltuatlOlll In 

the country be taken into consi-
deration." 

.n ~ qNq (qr;i{,!,<): it 
"!TOfT ~ ~ fifi ~~ fm it ~ 
f'RrifT ~li ~  fil; liT ll'IT ~ ? 

Mr. Speaker: Maximum time is two 
hours. Let us see. Each party will 
get one chance. 

Shri . ~i  ... Shi.iide: The 'R:: 
view Of the Food and Scarcity Situa-
tion' placed on the Table of the House 
last month set out at some lenl1th the 
circumstances resulting in the clifficult 
food situation which has confronted 
us during the current year. The ab-
sence of any carry-over in 1967, the 
limited extent to which import of 
foodgrains could be arranged either 
by way of commercial imports O!' food 
aid and the restricted scope for inter-
nal procurement in :I second year of 
drought have reduced the size of the 
Centra] pool Of fOod resources. To 
meet the minima] demands of the 
States, we need to distribu.te 
nearly a million tonnes whereas 
the actual availability with tne 
Centre has varied between 700,000 
to 800,000 tonnes a month. In 
these circllmstances, some degree of 
hardship lind distress to the co ~ e  

has been inevitable. It can at the same 
time be r.onfldently asserted that as a 
result of the judicious manllRement of 
scarr.e food resources and of the co-
operation Of the States and the res-
traint Of: the people, the more serious 
consequences of drought and a major 
breakdown in the distribution system 
have so far been averted. It Is in 
this context that I would appeal to 
the HOUse to asseSs the performance 
of Governments, both Central and 
State, in tackllng 'lin unprecedented 
situation. 

Even ordinarily the period from 
June onwarde ill one 171 diminlshiJIg 
market availability and hl&her prices. 


